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SYNOPSIS
The present Application is being filed under Sections 14, 15 and 20 of

the National Green Tribunal Act, 2010 highlighting a substantial question
relating to environment i.e. violation of Ecological Sensitive Zone (ESZ)
Notification dated 09.08.2019 due to unabated illegal construction of
Hotels/Resorts and other commercial facilities within the ESZ of Palamau
Tiger Reserve and hence this Hon’ble Tribunal has the Jurisdiction for
dealing with violation of a Schedule-I enactment under the NGT Act,

2010.

The said ESZ Notification has been enacted in exercise of the powers
conferred by sub-section (1) and clauses (v) and (xiv) of subsection (2)
and sub-section (3) of section 3 of the Environment (Protection) Act, 1986
read with sub-rule (3) of rule 5 of the Environment (Protection) Rules,
1986, the Central Government has notified an area to an extent varying
from zero kilometres to 7 kilometres around the boundary of Palamau
Tiger Reserve encompasses the area of Palamau Wildlife Sanctuary,
Betla National Park and Mahuadanr Wolf Sanctuary, in Latehar and
Garhwa districts in the State of Jharkhand as the Eco-sensitive Zone.
The violation of ESZ Notification of Palamau Tiger Reserve is a violation
of Section 3 of the Environment (Protection) Act, 1986 as well as Rule 5

of the Environment (Protection) Rules, 1986 .

According to the ESZ Notification of Palamau Tiger Reserve:-

“3. Measures to be taken by the State Government.- The
State Government shall take the following measures for
giving effect to the provisions of this notification, namely:-

XXX

(3) Tourism or Eco-tourism.- (a) All new eco-tourism
activities or expansion of existing tourism activities within the
Eco-sensitive Zone shall be as per the Tourism Master Plan
for the Eco-sensitive Zone.

(b) The Eco-Tourism Master Plan shall be prepared by the
State Department of Tourism in consultation with

State Departments of Environment and Forests.
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(c) The Tourism Master Plan shall form a component of the
Zonal Master Plan.

(d) The Tourism Master Plan shall be drawn based on the
study of carrying capacity of the Eco-sensitive Zone.

(e) The activities of eco-tourism shall be regulated as under,
namely:-

() New construction of hotels and resorts shall not be
allowed within one kilometre from the boundary of the
protected areas or upto the extent of the Eco-sensitive Zone
whichever is nearer:

Provided that beyond the distance of one kilometre from the
boundary of the protected area till the extent of the Eco-
sensitive Zone, the establishment of new hotels and resorts
shall be allowed only in pre-defined and designated areas
for eco-tourism facilities as per Tourism Master Plan;

(i1) all new tourism activities or expansion of existing tourism
activities within the Eco-sensitive Zone shall be in
accordance with the guidelines issued by the Central
Government in the Ministry of Environment, Forest and
Climate Change and the eco-tourism guidelines issued by
National Tiger Conservation Authority (as amended from
time to time) with emphasis on eco-tourism, eco-education
and ecodevelopment;

(i) until the Zonal Master Plan is approved, development for
tourism and expansion of existing tourism activities shall be
permitted by the concerned regulatory authorities based on
the actual site specific scrutiny and recommendation of the
Monitoring Committee and no new hotel, resort or
commercial establishment construction shall be permitted
within Eco-sensitive Zone area.

XXX
It is submitted that there are 59 hotels and resorts being constructed
within the ESZ boundary of Palamau Wildlife Sanctuary in Latehar
District. All these 59 Hotels, out of which 2 hotels are within the Palamau
Plamau Wild Life Sanctuary are being constructed illegally and without
any valid permission as there is no Zonal Master Plan, Tourism Master
Plan and Monitoring Committee as per ESZ Notification, who could have
considered the issue of grant or refusal of permission (as the case may
be) for Eco-Tourism, in existence as mandated by the ESZ Notification

of Palamau Tiger Reserve, Jharkhand.

As per Para 4 the ESZ Notification the provision with respect to

Construction Activity in ESZ is as follows:-



S.No.

Activity

Description

10

Construction Activities

(@) New commercial
construction of any kind shall
not be permitted within one
kilometer from the boundary
of the protected areas or upto
extent of the Eco-sensitive
Zone,

whichever is nearer:

Provided that, local people
shall be permitted to
undertake construction in
their land for their use
including the activities
mentioned in sub-paragraph
(1) of paragraph 3 as per
building bye-laws to meet the
residential needs of the local
residents.

Provided further that the
construction activity related to
small scale industries not
causing pollution shall be
regulated and kept at the
minimum, with the prior

permission from the
competent authority as per
applicable rules and

regulations, if any.

(b) Beyond one kilometer it
shall be regulated as per the
Zonal Master Plan.

It is re-iterated that the location of 2 (two) hotels/resorts namely, Summit

Nature Camp and Larang Camping, Netarhat are being constructed

within the boundary of Palamu Wildlife Sanctuary.

Hotels/Resorts like Art Village, Hotel Dream Days , Divyansh Lake Home

Stay, Mountail Eco Resort, Bilung Guest House, Pahi Palace, Nawa

Bihan Home Stay, Koel View Resort, Sn Sarna Residency, Magolia

Home Stay, Prabhat Hotel, Niranajan Hotel, Natureherat Resort,

Dharmendra Hotel, Sh Bamboo Cottage, Netarhat are within one km

distance from Protected Area (PA) boundary but all

of these
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Hotels/Resorts as mentioned above are within ESZ and hence violating

the provisions of ESZ Notification dated 09.08.20109.

As far as the rest of the Hotels/Resorts are concerned namely Jhumar
Resort, Hotel Suryalok, Aasra Hotel, Bhagwati Lodge And Restaurant,
Ridhi Sidhi Guest House, Vally View, Hotel Prakash, Hills Queen,
Nagwanshi Hotel, Aarohi Lodge, Hotel Paradise, Hotel Ravi and Shahi,
Hotel Pine Vally, Madhu Guest House, Charku Guest House, Hotel Four
Season, Royal Hill Claut, Hotel Mangnolia, Hotel Aryavart, Utkantha
Guest House, Wood Cottage, Awdesh Hotel, Kujur Hotel, Panna Lodge,
Tigga Home Stay, Hotel Green Palace, Hotel Royal Residency, Rk Soni
Guest House, Sadni Home Stay, Hotel Galaxy, Hotel Palash, Sarovar
Vatika, Mallika Hotel, J S Paradoor, Hotel Peer Garden, Hotel Red Label,
Hotel Spice & Tastey, Sanjay Kujur Hotel, Gopal Sahu Hotel, Ajay
Prasad, Pradeep Sahu and Hemant Prasad, the same are within the
boundary of the ESZ but are also illegally constructed since till now there
IS no decision permitting the construction of these Hotels/Resorts. The
permission for eco-tourism in this area which needs to be granted in
terms of the Zonal Master Plan, Tourism Master Plan have not been
made till date. Further, there is neither the Zonal Master Plan nor the
Monitoring Committee required under ESZ formed/set up by the State
Authorities till date.

The effect of coming up all the above Hotels/Resorts within the ESZ and
2 of them even within the Sanctuary would create a fait accompli
situation and would also make the Zonal Master Plan as well as the
Monitoring Committee redundant making the very purpose ESZ futile and
useless.

All the above Hotels/Resorts by private parties cannot be constructed
within the ESZ and two of them within the Sanctuary without the
knowledge and connivance of these private parties with Respondent

No.3-Field Director, Palamu Tiger Reserve.
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It is submitted that Section 29 of the Wildlife (Protection) Act, 1972

specifically prohibits any construction activity within the Sanctuary. It

say:-

29. Destruction, etc., in a sanctuary prohibited without a
permit. — No person shall destroy, exploit or remove any
wildlife from a sanctuary or destroy or damage the habitat of
any wild animal or deprive any wild animal or its habitat
within such sanctuary except under and in accordance with
a permit granted by the Chief Wildlife Warden and no such
permit shall be granted unless the State Government being
satisfied that such destruction, exploitation or removal of
wildlife from the sanctuary is necessary for the improvement
and better management of wildlife therein authorises the
issue of such permit.

The illegal Hotel/Resort construction in violation of the ESZ Notification

of Palamau Tiger Reserve has been widely reported in local media.

As the illegal construction activity is continuing unabated the Applicant

has no option but to approach this Hon’ble Tribunal.

Hence, the present Application.
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List of Dates and Events

Date

Event

09.08.2019

Copy of the Ecological Sensitive Zone (ESZ)
Notification dated 09.08.2019 pertaining to Palamau
Tiger Reserve. The ESZ Notification provides in
Paragraph 3 as follows:-

“3. Measures to be taken by the State
Government.- The State Government
shall take the following measures for
giving effect to the provisions of this
notification, namely:-
XXX

(3) Tourism or Eco-tourism.- (a) All
new eco-tourism activities or expansion
of existing tourism activities within the
Eco-sensitive Zone shall be as per the
Tourism Master Plan for the Eco-
sensitive Zone.

(b) The Eco-Tourism Master Plan shall
be prepared by the State Department of
Tourism in consultation with

State Departments of Environment and
Forests.

(c) The Tourism Master Plan shall form
a component of the Zonal Master Plan.
(d) The Tourism Master Plan shall be
drawn based on the study of carrying
capacity of the Eco-sensitive Zone.

(e) The activities of eco-tourism shall be
regulated as under, namely:-

() New construction of hotels and
resorts shall not be allowed within one
kilometre from the boundary of the
protected areas or upto the extent of the
Eco-sensitive Zone whichever is
nearer:

Provided that beyond the distance of
one kilometre from the boundary of the
protected area till the extent of the Eco-
sensitive Zone, the establishment of
new hotels and resorts shall be allowed
only in pre-defined and designated
areas for eco-tourism facilities as per
Tourism Master Plan;

(i) all new tourism activities or
expansion of existing tourism activities
within the Eco-sensitive Zone shall be
in accordance with the guidelines
issued by the Central Government in




the Ministry of Environment, Forest and
Climate Change and the eco-tourism
guidelines issued by National Tiger
Conservation Authority (as amended
from time to time) with emphasis on
eco-tourism, eco-education and
ecodevelopment;

(i) until the Zonal Master Plan is
approved, development for tourism and
expansion of existing tourism activities
shall be permitted by the concerned
regulatory authorities based on the
actual site specific scrutiny and
recommendation of the Monitoring
Committee and no new hotel, resort or
commercial establishment construction
shall be permitted within Eco-sensitive
Zone area.

On going in
recent time

till date

There are 59 hotels and resorts being constructed
within the ESZ boundary of Palamau Wildlife
Sanctuary in Latehar District. All these 59 Hotels,
out of which 2 hotels are within the Palamau Tiger
Reserve are being constructed illegally and without
any valid permission as there is no Zonal Master
Plan, Tourism Master Plan and Monitoring
Committee as per ESZ Notification, who could have
considered the issue of grant or refusal of
permission(as the case may be) for Eco-Tourism, in
existence as mandated by the ESZ Notification of

Palamau Tiger Reserve, Jharkhand.

18.05.2026

Hence this Application
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA

ORIGINAL APPLICATION NO. OF 2026

IN THE MATTER OF:-
PRATIK SHARMA ...APPLICANT
VERSUS

STATE OF JHARKHAND & OTHERS ...RESPONDENTS

1. GOVIND PATHAK,
son of Shri Kedar Pathak,
resident of H.No. 88, Rajhar,
Latehar, PS & Distt. Latehar,
Jharkhand-829206
Email: govind12th@gmail.com
Mobile: +91 9470938399 ...APPLICANT
VERSUS

1. STATE OF JHARKHAND
through it's Chief Secretary
Govt. of Jharkhand 1%t floor, project building,
Dhurwa, Jharkhand, Ranchi- 834004

Email : cs-jharkhand@nic.in

2. DIVISIONAL COMMISSIONER- PALAMU
Officer of the Divisional Commissioner,
Opposite Police Line, Medininagar,
Palamu-822101, Jharkhand

Email: commissioner-paldiv@jharkhandmail.gov.in

3. FIELD DIRECTOR, PALAMU TIGER RESERVE
Office of Field Director, Palamau
Tiger Reserve, Forest Colony, Kachahri Road
Daltonganj, Palamau,
Jharkhand — 822101
fdptrplm@hotmail.com


mailto:cs-jharkhand@nic.in

4. NATIONAL TIGER CONSERVATION AUTHORITY,
Through it's Member Secretary,
B-1 Wing, 7" Floor, Pt. Deendayal Antyodaya Bhawan,
CGO Complex,
New Delhi-110003
E-Mail: ms-ntca@nic.in ...RESPONDENTS

MOST RESPECTFULLY SHOWETH:

The address of the Applicant’s counsel is given below for the service
of notices of this application.

The addresses of the Respondents are given above for the service
of notices of this application.

The present Application is being filed under Sections 14, 15 and 20
of the National Green Tribunal Act, 2010 highlighting a substantial
guestion relating to environment i.e. violation of Ecological Sensitive
Zone (ESZ) Notification dated 09.08.2019 due to unabated illegal
construction of Hotels/Resorts and other commercial facilities within
the ESZ of Palamau Tiger Reserve. This ESZ Notification has been
enacted in exercise of the powers conferred by sub-section (1) and
clauses (v) and (xiv) of subsection (2) and sub-section (3) of section
3 of the Environment (Protection) Act, 1986 read with sub-rule (3) of
rule 5 of the Environment (Protection) Rules, 1986, the Central
Government has notified an area to an extent varying from zero
kilometres to 7 kilometres around the Palamau Tiger Reserve
encompasses the area Palamau Wildlife Sanctuary, Betla National
Park and Mahuadanr Wolf Sanctuary, in Latehar and Garhwa districts

in the State of Jharkhand as the Eco-sensitive Zone.

. The violation of ESZ Notification of Palamau Tiger Reserve is a

violation of Section 3 of the Environment (Protection) Act, 1986 as

well as Rule 5 of the Environment (Protection) Rules, 1986 and hence


mailto:ms-ntca@nic.in
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this Hon’ble Tribunal has the Jurisdiction for dealing with violation of

a Schedule-l enactments under the NGT Act, 2010

ARRAY OF PARTIES:

That the Applicant is an environmentally concerned citizen and
resident of Latehar, Jharkhand. He is a concerned citizen who is
having concern on environmental issues and who has been involved
in various activities pertaining to environmental conservation in

Jharkhand.

That the Respondent No. 1 is the State of Jharkhand represented by
its Chief Secretary, responsible for overall supervision of
environmental issues in the State. Respondent No.2 is the Divisional
Commissioner- Palamau who is not only in-charge of the local
administration but also the Chairman of ESZ monitoring committee.
Respondent No. 3 is the Field Director of Palamau Tiger Reserve
who is administrative in-charge and head of the said Tiger Reserve
and responsible and answerable for the illegal construction going on
within the Sanctuary and the ESZ of the Palamau Tiger Reserve.
Respondent No.4 is the National Tiger Conservation Authority
(NTCA) is a statutory body to provide legal directives for the
implementation of the Project Tiger. It overseas the implementation
of Project Tiger, which is a central government scheme providing
funding to tiger range states for in-situ
conservation of tigers in designated tiger reserves. The NTCA is
responsible for providing requisite financial, technological and legal
support for the implementation of the Tiger conservation plans and
training the forest officers. It is also tasked with monitoring and
surveillance of tiger habitats, population estimation of tiger and prey,

and promotion of other allied research.
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FACTS LEADING TO THE FILING OF PRESENT APPLICATION:

The present Application is being filed under Sections 14, 15 and 20
of the National Green Tribunal Act, 2010 highlighting a substantial
guestion relating to environment i.e. violation of Ecological Sensitive
Zone (ESZ) Notification dated 09.08.2019 due to unabated illegal
construction of Hotels/Resorts and other commercial facilities within

the ESZ of Palamau Tiger Reserve.

Copy of the Ecological Sensitive Zone (ESZ) Notification dated
09.08.2019 pertaining to Palamau Tiger Reserve is annexed

herewith as ANNEXURE-AL.

That it is submitted that there are 59 hotels and resorts being
constructed within the ESZ boundary of Palamau Wildlife Sanctuary
in Latehar District. All these 59 Hotels, out of which 2 hotels are within
the Palamau Tiger Reserve are being constructed illegally and
without any valid permission as there is no Zonal Master Plan,
Tourism Master Plan and Monitoring Committee as per ESZ
Notification, who could have considered the issue of grant or refusal
of permission (as the case may be) for Eco-Tourism, in existence as
mandated by the ESZ Notification of Palamau Tiger Reserve,

Jharkhand.

Photographs of illegal construction going on within the ESZ of Palamau

Tiger Reserve are annexed herewith as ANNEXURE-AZ2.

That it is re-iterated that the location of 2 hotels/resorts namely,
Summit Nature Camp and Larang Camping, Netarhat are being

constructed within the boundary of Palamu Wildlife Sanctuary.
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That about 15 Hotels/Resorts like Art Village, Hotel Dream Days ,
Divyansh Lake Home Stay, Mountail Eco Resort, Bilung Guest
House, Pahi Palace, Nawa Bihan Home Stay, Koel View Resort, Sn
Sarna Residency, Magolia Home Stay, Prabhat Hotel, Niranajan
Hotel, Natureherat Resort, Dharmendra Hotel, Sh Bamboo Cottage,
Netarhat are within one km distance from Protected Area (PA)

boundary.

That as far as the rest of the Hotels/Resorts are concerned namely
Jhumar Resort, Hotel Suryalok, Aasra Hotel, Bhagwati Lodge And
Restaurant, Ridhi Sidhi Guest House, Vally View, Hotel Prakash, Hills
Queen, Nagwanshi Hotel, Aarohi Lodge, Hotel Paradise, Hotel Ravi
and Shahi, Hotel Pine Vally, Madhu Guest House, Charku Guest
House, Hotel Four Season, Royal Hill Claut, Hotel Mangnolia, Hotel
Aryavart, Utkantha Guest House, Wood Cottage, Awdesh Hotel,
Kujur Hotel, Panna Lodge, Tigga Home Stay, Hotel Green Palace,
Hotel Royal Residency, Rk Soni Guest House, Sadni Home Stay,
Hotel Galaxy, Hotel Palash, Sarovar Vatika, Mallika Hotel, J S
Paradoor, Hotel Peer Garden, Hotel Red Label, Hotel Spice &
Tastey, Sanjay Kujur Hotel, Gopal Sahu Hotel, Ajay Prasad, Pradeep
Sahu and Hemant Prasad, the same are within the boundary of the
ESZ but are also illegally constructed since till now there is no
decision permitting the construction of these Hotels/Resorts. The
permission for eco-tourism in this area which needs to be granted in
terms of the Zonal Master Plan, Tourism Master Plan have not been
made till date. Further, there is neither the Zonal Master Plan nor the
Monitoring Committee required under ESZ formed/set up by the State
Authorities till date.

Maps showing ESZ Boundary of Palamau Tiger Reserve in red colour

and Boundary of Palamau Wildlife Sanctuary in white Colour and
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location of 57 hotels and resorts within the ESZ boundary of Palamau
Tiger Reserve and the location of two hotels within the boundary of

Palamu Wildlife Sanctuary as ANNEXURE-A3 Colly)

List of 59 Hotels who are indulging in illegal construction within the
Palamau Wildlife Sanctuary and the ESZ of the Palamau Tiger

Reserve is annexed herewith as ANNEXURE-AA4.

8. The effect of coming up all the above Hotels/Resorts within the ESZ,
with many of them within 1 km from the PA boundary and 2 (Two) of
them even within the Sanctuary would create a fait accompli
situation and would also make the Zonal Master Plan as well as the
Monitoring Committee redundant making the very purpose ESZ futile

and useless.

9. Allthe above Hotels/Resorts by private parties cannot be constructed
within the ESZ and two of them within the Sanctuary without the
knowledge and connivance of these private parties with Respondent
No.3-Field Director, Palamu Tiger Reserve. It is submitted that
Section 29 of the Wildlife (Protection) Act, 1972 specifically prohibits
any construction activity within the Sanctuary. It say:-

29. Destruction, etc., in a sanctuary prohibited without a
permit. — No person shall destroy, exploit or remove any
wildlife from a sanctuary or destroy or damage the habitat of
any wild animal or deprive any wild animal or its habitat
within such sanctuary except under and in accordance with
a permit granted by the Chief Wildlife Warden and no such
permit shall be granted unless the State Government being
satisfied that such destruction, exploitation or removal of
wildlife from the sanctuary is necessary for the improvement
and better management of wildlife therein authorises the
issue of such permit.

10. The illegal Hotel/Resort construction in violation of the ESZ
Notification of Palamau Tiger Reserve has been widely reported in

local media.
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11. As the illegal construction activity is continuing unabated the

12.

13.

Applicant has no option but to approach this Hon’ble Tribunal.

All the above Hotels/Resorts by private parties cannot be constructed
within the ESZ and 2 (two) of them within the Sanctuary without the
knowledge and connivance of these private parties with Respondent
No.3-Field Director, Palamu Tiger Reserve.

The illegal Hotel/Resort construction in violation of the ESZ
Notification of Palamau Tiger Reserve has been widely reported in

local media.

Media Report dated 28.12.2025 showing the illegal construction going
on within the ESZ of Palamau Tiger Reserve are annexed as

ANNEXURE-A5

THE PRESENT APPLICATION IS BEING FILED FOR THE
VIOLATION OF THE PROVISIONS OF ESZ NOTIFICATION
DATED 09.08.2019 PERTAINING TO PALAMAU TIGER
RESERVE.

The ESZ Notification dated 09.08.2019 has been enacted in exercise
of the powers conferred by sub-section (1) and clauses (v) and (xiv)
of subsection (2) and sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 read with sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government has
notified an area to an extent varying from zero kilometres to 7
kilometres around the boundary of Palamau Wildlife Sanctuary, Betla

National Park and Mahuadanr Wolf Sanctuary, in Latehar and

Garhwa districts in the State of Jharkhand as the Eco-sensitive Zone.

14. According to the ESZ Notification of Palamau Tiger Reserve:-

“3. Measures to be taken by the State Government.- The

State Government shall take the following measures for

giving effect to the provisions of this notification, namely:-
XXX
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(3) Tourism or Eco-tourism.- (a) All new eco-tourism
activities or expansion of existing tourism activities within the
Eco-sensitive Zone shall be as per the Tourism Master Plan
for the Eco-sensitive Zone.

(b) The Eco-Tourism Master Plan shall be prepared by the
State Department of Tourism in consultation with State
Departments of Environment and Forests.

(c) The Tourism Master Plan shall form a component of the
Zonal Master Plan.

(d) The Tourism Master Plan shall be drawn based on the
study of carrying capacity of the Eco-sensitive Zone.

(e) The activities of eco-tourism shall be regulated as under,
namely:-

() New construction of hotels and resorts shall not be
allowed within one kilometre from the boundary of the
protected areas or upto the extent of the Eco-sensitive Zone
whichever is nearer:

Provided that beyond the distance of one kilometre from the
boundary of the protected area till the extent of the Eco-
sensitive Zone, the establishment of new hotels and resorts
shall be allowed only in pre-defined and designated areas
for eco-tourism facilities as per Tourism Master Plan;

(i1) all new tourism activities or expansion of existing tourism
activities within the Eco-sensitive Zone shall be in
accordance with the guidelines issued by the Central
Government in the Ministry of Environment, Forest and
Climate Change and the eco-tourism guidelines issued by
National Tiger Conservation Authority (as amended from
time to time) with emphasis on eco-tourism, eco-education
and ecodevelopment;

(ii) until the Zonal Master Plan is approved, development for
tourism and expansion of existing tourism activities shall be
permitted by the concerned regulatory authorities based on
the actual site specific scrutiny and recommendation of the
Monitoring Committee and no new hotel, resort or
commercial establishment construction shall be permitted
within Eco-sensitive Zone area.
XXX

15. As per Para 4 the ESZ Notification the provision with respect to

Construction Activity in ESZ is as follows:-

S.No.

Activity Description

10

Construction Activities (@) New commercial
construction of any kind shall
not be permitted within one
kilometer from the boundary
of the protected areas or upto
extent of the Eco-sensitive
Zone, whichever is nearer:
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Provided that, local people
shall be permitted to
undertake construction in
their land for their use
including the activities
mentioned in sub-paragraph
(1) of paragraph 3 as per
building bye-laws to meet the
residential needs of the local
residents.

Provided further that the
construction activity related to
small scale industries not
causing pollution shall be
regulated and kept at the
minimum, with the prior

permission from the
competent authority as per
applicable rules and

regulations, if any.

(b) Beyond one kilometer it
shall be regulated as per the
Zonal Master Plan.

16.

17.

18.

That the violators are constructing large scale erection of boundary
to facilitate the illegal construction which will ultimately defeat the
purpose of ESZ as those boundary will affect the natural movement

of wild animals.

That the violation of ESZ Notification of Palamau Tiger Reserve is a
violation of Section 3 of the Environment (Protection) Act, 1986 as
well as Rule 5 of the Environment (Protection) Rules, 1986 and hence
this Hon’ble Tribunal has the Jurisdiction for dealing with violation of
a Schedule-l enactments under the NGT Act, 2010
GROUNDS
That the instant Application is being filed on the following grounds
amongst others that the Applicant may take up at the time of hearing:
A. Because the present Application is filed before the Hon’ble
Tribunal highlighting a substantial question relating to

environment .i.e. violation of ESZ Notification of Palamau
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Tiger Reserve which is enacted under Section 3 of the
Environment (Protection) Act, 1986 as well as Rule 5 of the
Environment (Protection) Rules, 1986 and hence this
Hon’ble Tribunal has the Jurisdiction for dealing with
violation of a Schedule-l enactment under the NGT Act,
2010.

. Because there are 59 hotels and resorts being constructed
within the ESZ boundary of Palamau Wildlife Sanctuary in
Latehar District. All these 59 Hotels, out of which 2 hotels
are within the Protected Area and 15 are within one km
distance from PA boundary are being constructed illegally
and without any valid permission as there is ho Zonal Master
Plan, Tourism Master Plan and Monitoring Committee as per
ESZ Notification, who could have considered the issue of
grant or refusal of permission (as the case may be) for Eco-
Tourism, in existence as mandated by the ESZ Notification
of Palamau Tiger Reserve, Jharkhand.

. Because the 59 Hotels/Resorts which are being illegally
constructed till now, there is no decision permitting the
construction of these Hotels/Resorts. The permission for
eco-tourism in this area which needs to be granted in terms
of the Zonal Master Plan, Tourism Master Plan have not
been made till date.

. Because there is neither the Zonal Master Plan nor the
Monitoring Committee required under ESZ formed/set up by
the State Authorities till date. Hence all the construction
going on of 59 Hotels/Resorts is illegal and needs to be
stopped forthwith.

. Because the State Government is duty bound to ensure as

per the ESZ Notification that no illegal construction takes
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place within the Sanctury as well as the within the ESZ in
terms of Paragraph 3 (3) of the said ESZ Notification.
F. Because as per Paragraph 4 the ESZ Notification the

provision with respect to Construction Activity in ESZ is as

follows:-
S.No. Activity Description
10 Construction Activities (@) New commercial

construction of any kind shall
not be permitted within one
kilometer from the boundary of
the protected areas or upto
extent of the Eco-sensitive
Zone,

whichever is nearer:

Provided that, local people shall
be permitted to undertake
construction in their land for
their use including the activities
mentioned in sub-paragraph (1)
of paragraph 3 as per building
bye-laws to meet the residential
needs of the local residents.

Provided further that the
construction activity related to
small scale industries not
causing pollution shall be
regulated and kept at the
minimum,  with  the  prior
permission from the competent
authority as per applicable rules
and regulations, if any.

(b) Beyond one kilometer it shall
be regulated as per the Zonal
Master Plan.

G. Because the violators are constructing large scale erection
of boundary to facilitate the illegal construction which will
ultimately defeat the purpose of ESZ as those boundary will
affect the natural movement of wild animals.

H. Because the effect of coming up all the above
Hotels/Resorts within the ESZ and 2 (Two) of them even

within the Sanctuary and 15 are within one km distance
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from protected area boundary, which would create a fait
accompli situation and would also make the Zonal Master
Plan as well as the Monitoring Committee redundant making
the very purpose ESZ futile and useless.

|. Because all the 59 Hotels/Resorts by private parties cannot
be constructed within the ESZ and 2 (two) of them within the
Sanctuary without the knowledge and connivance of these
private parties with Respondent No.3-Field Director, Palamu
Tiger Reserve.

J. Because it is submitted that Section 29 of the Wildlife
(Protection) Act, 1972 specifically prohibits any construction
activity within the Sanctuary. It say:-

29. Destruction, etc., in a sanctuary prohibited
without a permit. — No person shall destroy, exploit or
remove any wildlife from a sanctuary or destroy or
damage the habitat of any wild animal or deprive any
wild animal or its habitat within such sanctuary except
under and in accordance with a permit granted by the
Chief Wildlife Warden and no such permit shall be
granted unless the State Government being satisfied
that such destruction, exploitation or removal of wildlife
from the sanctuary is necessary for the improvement
and better management of wildlife therein authorises
the issue of such permit.

K. Because the Hon'ble Supreme Court in State of Uttar
Pradesh v. Singhara Singh, reported in AIR 1963 SC 368
has held that power conferred by a statute must only

enacted as per the provisions of that law:

....... if a statute has conferred a power to do
an act and has laid down the method in which
that power has to be exercised, it necessarily
prohibits the doing of the action any other
manner than that which has been prescribed.
The principle behind the rule is that if this were
not so, the statutory provision might as well not
have been enacted.”

L. Because in Bangalore Medical Trust v. B.S. Muddappa,

(1991) 4 SCC 54, the Hon’ble Supreme Court has held that
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even if discretion is granted to the executive, the same must

be exercised judiciously and in accordance with the statute:

“48. Much was attempted to be made out of
exercise of discretion in converting a site
reserved for amenity as a civic amenity.
Discretion is an effective tool in administration.
But wrong notions about it results in ill-
conceived consequences. In law it provides an
option to the authority concerned to adopt one
or the other alternative. But a better, proper
and legal exercise of discretion is one where
the authority examines the fact, is aware of law
and then decides objectively and rationally
what serves the interest better. When a statute
either provides guidance or rules or regulations
are framed for exercise of discretion then the
action should be in accordance with it. Even
where statutes are silent and only power is
conferred to act in one or the other manner, the
Authority cannot act whimsically or arbitrarily. It
should be guided by reasonableness and
fairness. The legislature never intends its
authorities to abuse the law or use it unfairly”.

M. Because in M.I. Builders (P) Ltd. v. Radhey Shyam Sahu
(1999) 6 SCC 464, the Hon’ble Supreme Court in clear
terms, held that there is no alternative to the construction
which is unauthorised and illegal to be dismantled. The
relevant paragraphs read thus:

“13. There is no alternative to the construction which is
unauthorised and illegal to be dismantled. The whole
structure built is in contravention of the provisions of law
as contained in the Development Act. The decision to
award contract and the agreement itself was
unreasonable. The construction of the underground
shopping complex, if allowed to stand, would
perpetuate an illegality. Mahapalika could not be
allowed to benefit from the illegality. A decision of this
Court in Seth Badri Prasad and others vs. Seth
Nagarmal and others (1959 (1) Supp. SCR 769 at 774)
was referred to, to contend that the court could not
exclude from its consideration a public statute and
since the construction of the underground shopping
complex was wholly illegal it had to be dismantled. No
question of moulding a relief can arise as the builder
made construction on the basis of the interim order of
this Court and at its own risk.”

“73. The High Court has directed dismantling of the
whole project and for restoration of the park to its
original condition. This Court in numerous decisions
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has held that no consideration should be shown to the
builder or any other person where construction is
unauthorised. This dicta is now almost bordering the
rule of law. Stress was laid by the appellant and the
prospective allottees of the shops to exercise judicial
discretion in moulding the relief. Such a discretion
cannot be exercised which encourages illegality or
perpetuates an illegality. Unauthorised construction, if
it is illegal and cannot be compounded, has to be
demolished. There is no way out. Judicial discretion
cannot be guided by expediency. Courts are not free
from statutory fetters. Justice is to be rendered in
accordance with law. Judges are not entitled to
exercise discretion wearing the robes of judicial
discretion and pass orders based solely on their
personal predilections and peculiar dispositions.
Judicial discretion wherever it is required to be
exercised has to be in accordance with law and set
legal principles. As will be seen in moulding the relief in
the present case and allowing one of the blocks meant
for parking to stand, we have been guided by the
obligatory duties of the Mahapalika to construct and
maintain parking lots.”

“81. A number of cases come to this Court pointing to
unauthorised constructions taking place at many places
in the country by builders in connivance with the
corporation/municipal officials. In a series of cases, this
Court has directed demolition of unauthorised
constructions. This does not appear to have any
salutary effect in cases of unauthorised construction
coming to this Court. While directing demolition of
unauthorised construction, the court should also direct
an enquiry as to how the unauthorised construction
came about and to bring the offenders to book. It is not
enough to direct demolition of unauthorised
construction, where there is clear defiance of law. In the
present case, but for the observation of the High Court,
we would certainly have directed an enquiry to be made
as to how the project was conceived and how the
agreement dated 4-11-1993 came to be executed.”

N. In Esha Ekta Apartments Coop Housing Society Limited v.
Municipal Corporation of Mumbai, (2013) 3 Supreme Court
Cases (Civil) 89 it was observed by the Honble Supreme Court
that the courts are expected to refrain from exercising equitable
jurisdiction for regularisation of illegal and unauthorised
constructions and the relevant passage of the said decision is
extracted below:

"1. In the last five decades, the provisions contained in
various municipal laws for planned development of the
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areas to which such laws are applicable have been
violated with impunity in all the cities, big or small, and
those entrusted with the task of ensuring
implementation of the master plan, etc. have miserably
failed to perform their duties. It is highly regrettable that

this is so despite the fact that this Court has, keeping in
view the imperatives of preserving the ecology and
environment of the area and protecting the rights of the
citizens, repeatedly cautioned the authorities
concerned against arbitrary regularization of illegal

construction by way of compounding and otherwise.”

“8. At the outset, we would like to observe that by
rejecting the prayer for regularisation of the floors
constructed in wanton violation of the sanctioned plan,
the Deputy Chief Engineer and the appellate authority
have demonstrated their determination to ensure
planned development of the commercial capital of the
country and the orders passed by them have given a
hope to the law-abiding citizens that someone in the
hierarchy of administration will not allow unscrupulous
developers/builders to take law into their own hands

and get away with it.”

“66. We would like to reiterate that no authority
administrating municipal laws and other similar laws
can encourage violation of the sanctioned plan. The
courts are also expected to refrain from exercising
equitable jurisdiction for regularisation of illegal and
unauthorised constructions else it would encourage
violators of the planning laws and destroy the very idea
and concept of planned development of urban as well

as rural areas."

O. Because in Kerala State Costal Zone Management Authority
vs. Maradu Municipality (2021) 16 SCC 822, it was once again
reiterated that illegal and unauthorised constructions put up with
brazen immunity, cannot be permitted to remain. The relevant

passage of the said decision is quoted below:
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"107. At this stage, we must deal with the argument raised
before us by the company. It is submitted that a world
class resort has been put up which will promote tourism in
a State like Kerala which does not have any industries as
such and where tourism has immense potential and jobs
will be created. It is submitted that the Court may bear in
mind that the company is eco-friendly and if at all the
Court is inclined to find against the company, the Court
may, in the facts of this case, give direction to the
company and the company will strictly abide by any

safeguards essential for the preservation of environment.

108. We do not think that this Court should be detained by
such an argument. The Notification issued under the
Environment (Protection) Act is meant to protect the
environment and bring about sustainable development. It
Is the law of the land. It is meant to be obeyed and
enforced. As held by the Apex Court, construction in
violation of the Coastal Regulation Zone Regulations is
not to be viewed lightly and he who breaches its terms
does so at his own peril. The fait accompli of constructions
being made which are in the teeth of the Notification
cannot present, but a highly vulnerable argument. We find
that the view taken by the Kerala High Court in aforesaid
decision is appropriate. Permission granted by the
Panchayat was illegal and void. No such development
activity could have taken place. In view of the findings of
the Enquiry, Committee, let all the structures be removed
forthwith within a period of one month from today and

compliance be reported to this Court."

P. Because in State of Haryana v. Satpal , (2023) 6 SCC 643 it
was held by the Hon’ble Supreme Court that the High Court
committed a very serious error in directing to legalise the
unauthorized occupation and possession made by the original
writ petitioners on payment of market price and hence, it
deserved to be quashed. The operative portion of the judgment

is reproduced below:
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“19. Under the circumstances, the High Court has
committed a very serious error in directing to legalise the
unauthorised occupation and possession made by the
original writ petitioners on payment of market price. Even
the other directions issued by the High Court are not
capable of being implemented, namely, to segregate the
vacant land from the residential house and which can be
separated and utilised for earmarked purpose i.e. school
premises. The unauthorised construction is in such a
manner and even some areas are not used for residential
purpose and some of the area is covered by vegetation
and therefore, it is not possible to segregate and separate
the same, which can be used for school premises. There
is no other panchayati land and/or other land, which is
available, which can be used as school
premises/playground. The adjacent land belongs to some
private persons and they are not ready to part with their
land to be used as school premises/playground.

20. In view of the above and for the reasons stated above,
the impugned judgment and order passed by the High
Court and the directions issued (reproduced hereinabove)
directing to legalise the unauthorised occupation and
possession made by the original writ petitioners on the
land, which is earmarked for school premises/playground
IS unsustainable and the same deserves to be
quashed and set aside and is accordingly quashed and
set aside. However, the original writ petitioners are
granted 12 months’ time to vacate the land, which is
occupied by them unauthorisedly and if within one year
from today, they do not vacate the lands in question, the
appropriate authority is directed to remove their
unauthorised and illegal occupation and possession.”

Q. Because as held by the Hon’ble Supreme Court in Indian

Council for Enviro Legal Action vs. Union of India (1996) 5
SCC 281 that:

“26. Enactment of a law, but tolerating its infringement, is
worse than not enacting a law at all. The continued
infringement of law, over a period of time, is made
possible by 32 adoption of such means which are best
known to the violators of law. Continued tolerance of such
violations of law not only renders legal provisions
nugatory but such tolerance by the enforcement
authorities encourages lawlessness and adoption of
means which cannot, or ought not to, be tolerated in any
civilized society. Law should not only be meant for the law-
abiding but is meant to be obeyed by all for whom it has
been enacted. A law is usually enacted because the
legislature feels that it is necessary. It is with a view to

protect and preserve the environment and save it for the
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future generations and to ensure good quality of life that
Parliament enacted the anti-pollution laws, namely, the
Water Act, Air Act and the Environment (Protection) Act,
1986. These Acts and Rules framed and notification
issued thereunder contain provisions which prohibit
and/or regulate certain activities with a view to protect and
preserve the environment. When a law is enacted
containing some provisions which prohibit certain types of
activities, then, it is of utmost importance that such legal
provisions are effectively enforced. If a law is enacted but
Is not being voluntarily obeyed, then, it has to be enforced.
Otherwise, infringement of law, which is actively or
passively condoned for personal gain, will be encouraged
which will in turn lead to a lawless society. Violation of anti
pollution laws not only adversely affects the existing
quality of life but the non-enforcement of the legal
provisions often results in ecological imbalance and
degradation of environment, the adverse effect of which

will have to be borne by the future generations.”

R. Because in the case of in the cases of Research Foundation
For Science Technology National Resource Policy v. Union
of India and Anr and Vellore Citizens’ Welfare Forum v.
Union of India and Ors. the Hon'ble Supreme Court
respectively ended up with the conclusion that principles such
as the precautionary principle, the polluter pays principle form
an intrinsic part of the laws of the environmental laws of India.

S. Because according to Section 20 of National Green Tribunal
Act, the tribunal can apply the principles of sustainable
development, the polluter pays principles and precautionary
principle while passing any order, award or decision.

T. Because it the duty of every citizen under Article 51-A(g) of the
Constitution of India to protect and improve the natural
environment including plants, species, forests, lakes, rivers and

wildlife, and to have compassion for living creatures.


https://indiankanoon.org/doc/18451466/
https://indiankanoon.org/doc/18451466/
https://indiankanoon.org/doc/18451466/
https://indiankanoon.org/doc/1934103/
https://indiankanoon.org/doc/1934103/
https://indiankanoon.org/doc/170223725/
https://indiankanoon.org/doc/170223725/
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U. Because Article 48-A of the Constitution of India mandates
that the State is under a Constitutional obligation to protect and
improve the environment and to safeguard the forest and wild
life in the country.

V. Because the Hon’ble Supreme Court, in its judgment
M.K.Ranjitsinh vs Union of India, reported as 2024 INSC 280
on the importance of Articles 48A and 51A(g) of the Constitution
of India as being important sources of the right to a clean
environment and the right against the adverse effects of climate
change.

W. Because the act of the Respondent State Authorities in allowing
construction of numerous Hotel/resorts within the Sanctuary and
within boundary of ESZ is in violation of the public trust doctrine
by which it is stated that the State as a trustee is under a legal
duty to protect the natural resources.

LIMITATION

The illegal construction within the ESZ area of the Palamau Tiger

Reserve is ongoing. As the damage being caused to the

Environment is recent and also the same is continuous and

recurring one due to illegal constructions being done day in and day

out. Hence, the present Application is within limitation of Section 14

and 15 of the NGT Act, 2010.

PRAYER

In light of the above facts and circumstances, the Hon’ble Tribunal

may be pleased to pass the following orders/ directions:

i. Direct that the 2 (two) Hotels/Resorts which are coming

up/constructed within the Palamau Wildlife Sanctuary in
violation of ESZ Notification, their construction be stopped

immediately and/or
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Vil.

viii.
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Direct that the 2 (two) Hotels/Resorts which are coming
up/constructed within the Palamau Wildlife Sanctuary in
violation of ESZ Notification be forthwith be demolished and/or
Direct that Hotels which are coming within the 1 Km zone of the
Wildlife Sanctuary (PA) in violation of ESZ Notification, their
construction be stopped immediately and/or

Direct that Hotels which are coming within the 1 Km zone of the
Wildlife Sanctuary (PA) in violation of ESZ Notification be
forthwith be demolished and/or

Direct for fixing of responsibility of officers who have permitted
the construction of illegal Hotels/Resorts within the Palamau
Wildlife Sanctuary and within the ESZ boundary area without
any Zonal Master Plan and Monitoring Committee being set up
as per ESZ Noatification, and/or

Direct that the Hotels/Resorts which are demolished,
remediation and restoration of the forest be carried out
accordingly, and/or

Direct the violators to be liable and saddled with imposition of
Environmental Compensation/liability in terms for violating the
provisions of ESZ Notification of Palamau Tiger Reserve.
Direct the Respondent No.3-Field Director, Palamau Tiger
Reserve to submit an updated list of all the prohibited and
regulated activities which have come up after the notification of
ESZ on 09.08.2019, with distance from PAs. as the violators
are constructing large scale erection of boundary to facilitate
the illegal construction which will ultimately defeat the purpose
of ESZ as those boundary will affect the natural movement of

wild animals.
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X1 Any other or further relie may also be granted in favour of the Applicant.

Covind Padhrete
APPLICANT

THROUGH

b

SAURABH SHARMA

: Advocate

- Counsel for the Applicant
‘Chamber No. 352, Lawyers Chambers,
Delhi High Court, New Delhi-110003

e-mail: saurabh.envirolawyer@gmail.com
' (M): 9810983559

'Place: New Delhi/Latehar, Jharkhand
Dated:

VERIFICATION: Verified today on this 125 | at Latehar,
Jharkhand do hereby verify and declare that the facts mentioned above are

true and correct nothing material has been concealed therefrom and no part

of it is false,

Govind Padher
APPLICANT
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I, Govind Pathak, aged about 36 years, son of Shri Kedar Pathak, resident of H.No.

88, Rajhar, Latehar, PS & Distt. Latehar, Jharkhand-829206, do hereby solemnly

affirm and declare as under:- -
1. That 1 am the Applicant in ‘the aboVementioned Original Application and
therefore competent to swear the present Affidavit.
2. That the abovementioned Original Application has been drafted by my

counsel on my instructions and the contents of the same are true and correct

to my knowledge.
Grovinad Pad-netc
DEPONENT
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T Ho o TA0-33004/99 REGD. NO. D. L.-33004/99

The Gazette of India

STHTEIRUT
EXTRAORDINARY
9T [I—EUS 3—3U-WUE (ii)
PART II—Section 3—Sub-section (ii)

IR | TRV
PUBLISHED BY AUTHORITY
€. 2638] 73 faoelt, IR, ST 9, 2019/9TEUT 18, 1941
No. 2638] NEW DELHIL, FRIDAY, AUGUST 9, 2019/ SHRAVANA 18, 1941

qgiaer, a9 S} Seary aRads s
afg==T

% faoeft, 9 aFTea, 2019

FL.AT. 2898(3T).—ITET ATETAAT AT o TSI, FHTHTU § TG TLHL % G120, a9 T TA1g
qfvads @orera i AfarT=aT |, F e 779 (31), A 21 weadd, 2018 g1 wertorg i are oft oed vy
auft srtrar @, e s yarfaa g i daraar of, 39 are &, e < srfang=eT & 1 o= i
STAAT STAAT &I ITesd HT &1 T o, 1% o &t srater & Faw e o g9 si=a e 70 o,

AT, ITH TTET ATEAAT F I<h TSI 0 TTAAT AT 1 Jrerg 21 FEadt, 2018 FHf IqeAed FIT aF
TE o,

A, TAT<h TTET ATIHAAT % Tqq § ATHIT S TULTRAT T ITH A& i< ATEN 9 HAT §
fer=me o v o,

AR, TATY AT ATATT, TqAT TET AT AT AZATTE AT ATATLTT ATEE F ATAGL AY
et foret # foora g1 =7 weferd &= ®§ gory arar R % I =T Agea ot are aAtaTy oOvtAe €

X, TATY FeIsia AT, STAT T IATH T Agaeia AT STqAvy ARG i TSTem=T
T | AT 175 Frerfier & fRua 81 =7 3 |fera & &t H|re a7 a1 qreaferd (Jaar T 39T i
TAT TG AFI0T) & AT UH AL & e g AT 990 & | FIeqid 3T sfiasieq I97 gl AWEE &
ATAEY AT TzaT et # RRaa aaqar T o, TaT] aeasia A9aeT i Agereia Af2ar sraamwwy #ir

4141 GI/2019 (€)]
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T @ vemy ara RE 1042.52 [ fFRardter & § $ar g1 Ageeid AiEar vy, aany aeasia
srarTeey i AT F qHT g S gery ara Rora £ Hfmr #7 ggee g 5w et % w@veror g qeen gq av
1974 & =Tfua T = =,

AR, AgAST ATEAT AFARTT & TAT-A71 AT q7aSd AIROT AT Jqal TPd a9 |
ST TG g1 T FleT AN TSI (62T) F Ja AR &7 § 7aferd gl aaar agrd I i T
FeISftar STWATETT | a9 Fcdd Hged ol SSIid o 8 3fiT Agemeta 9fzar swaror # 9f2ar sroq agagot
TITHT % & & ud Sf2Ar & sravar, o7 § e 6red RA, oo, Wites, wrel wad & ||, = [
fevor zearfa St sreafa ey et ot ars st €

3, wfera &= # Sa-fafeear i v=ear at g2 & Smd aaerta s siasiq it 72 a9, g9
AT FhaTIS TATTAIT TS &1 TAALTIT il AT 47 IATadl, giery v 174 J=raat, aqeafa fi 970
TSI, THATtedl 1 25 TSATaar, AT 1 46 TSATAAT 317 ToaaTa siufer qief T 139 JSrfaat ;

AT, ST & AATAT, SqAT AL IATH, TATH AN AAATLOT 3T AASTT AISAT FT AETE &3
A afeai-sadt Fa, e i e & AT € o == d@xfera &= % a9 ariver & it 1 T g &Y
ORI 9T % Fq¢ T TETd & ST Y&T ST I FH Fd g0 TS F STHIE 6HF 18 & A, 9rerei o geierd
FLATE;

R, T AeAsita WA, AT TE ST Y Agreid AiEAT STWAS F A AT F O A,
ST faaTe s Hmmd == srfdg=mT % fvms 1 # AR €, wateer fi gfe & aRFuafed 59 =
F wq H AT T Hferd FEAT ST S riefeAfaet Wl Sia § I AT I F a9 6 TATAT 3T
THERTOT FXA T TA g FEAT AT ¢,

qq:, TACIU, Feald TEhRE, A= (Fverv) Fam, 1986 & = 5 % safaaw (3) & arg 9fsq
agTEer (F¥eAr) Afafaaw, 1986 (1986 T 29) i &mT 3 &t ITLTT (1) 3l ITT (2) F TT (V) 3iT @
(xiv) 3T ITLTLT (3) FTT & ATHRIT FT TN FLd gU, AREE T ATAgY MY T orer & garg a=asta
HAARTT, a7 TEE I AT Ageeid AT AFIARTT it HHAT F 900 A LT ThaAwes § 7
frarfter @ feearia &= & miRafadt ga&t s (S =0 sttere@mT sae qearq arifefaet gadt s
gl AT 8) F w9 7 sAfag=a wwdr g, e e FerEm g, s -

1. giiRRafeft @3 siv 1 fer @ik seft $fiad-(1) TRiFad @98 s aemg awstie
FAATOT hT HHT o A AT T § 7 e aF (oeqa g o arifesrfaent daat s &7 & 1253.49
T frerteT g1 (. arseft " 3 ey qrifeurfadt gadt S 1 e = 21)

(2) HTHT F@wer & AT TR et Haal ST ST F1 A= S9red 16 €7 § 391693 6,
(3) |ETErT &= 3T UTfeATaeny Haal ST T HIAT % J-Haerihi f g1 Sureg I § & 715 &;
(4) TTRTRATERT Faat ST % SAq AT aref AT =0T gAT1 Sqrae I F 79 § 3913 2

2. yiRafREdt @adt s & forg st AgrieeT— (1) 57 ey, arifRafadt @eat e & st &
forT st & =\ AfeeEaT % TRTeE A aErE F &1 a9 At Aty F $fae, e e F w7 s
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[ 9FT I-@ve 3(ii) ] R T TSI : STHIE 3

T[T % AW TTEFHET F STAHIEH & (o0 36 STfag=[r § &0 70 srqasi 1 e Fi7d gu sfiiats qgrarsHr
I FIM

(2) TSI ALEHR FIRT IR Haal S & o7 sfr=iford grser Ul fd | S 39 sffeeg=mr o
fafafdee o o € & eqae auT g FET s A RAfaat F oEw sfiw Fw A g Ay
A=, TT S g, T I3 20T |

(3) srr=fers WETITSHT, I FroT § UTifRutaeht 3 qataoiia a1dl i GHEherd Fed & form o awhe
o Teteriea faam % oawel & 99 gR, JaidQ-

(i) v

(i) a9 3T FvIShE;

(iii)  FA T FETATAT;

@iv) RSEEHR

(v)  eredt faem

(vi)  wded "@fgd A feetasht ade;
(vii)  gTHTor e,

(viii) ~ TR=TE i ame R,

(ix) T,

(x) AT O,

(xi) = e e e

(xii) AT TT TgUT I FE|
(4) SA=Tor HETHTST AT Ao -ST90T, daw=nT 3w Gharwarar w18 T afeafi T8t
FE o a6 & =0 afgg=ar § =0 v fRfee 7 2 o sm=fers agrismr a9t sraw=eT e
TRaTeReTal 5 ST STTE FeAqT ST QT e taant ST qEe af H1 qagT Hl |
(5) AT=AToIF AT | AAT=BIGd &A1 & SIVIMGI, = ST Hardi & §3eq0, sarg 4= & Jeed,
STA-HTLN o THGA, A ST 6 TG, FaT 3T THT 0T, TATAT THETAT 0l ATITHATAN TAT AT eI aent
ST TATaor | Hafad U o1 agageh, S ue &1 397 straews 8, & forw Susiy i |
(6) str=fors AETASHT AT i swartad o ST fareroarett & saiel & srEtia "t & arx a+ft
=T T =0, I ST W ateadi, aqr & Th S e, FU e, SIS I, gRa o o
T 3fIT IHT TR F T, IATT FIY &0, FATSHAT, HIAT AT 7T ST [HRTAT HT TETHRA HAT|
(7) wr=ter wgrSET gttt @a<t s & A #r Afaateg w6 s arft § g9eg w4+
wfaftg siw fAfRafae Srerserat 1 aqumem w3l s s aqarar § st #i qefea w79 F o
aTr R faehT sTEer o &1 giatar =i saeht afsgty off w0

(8) str=forT wETISTHT YTt faewme T it ag-fawart grft |
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(9) TH YT AqHITT SAr=TerF: FETASTHT TH ATSAAT F IS F SIHTL ATATELT F T HTAT AT FIA 6
form arfiew afafa ¥ o us g9 aearest T w5 |

3. USY @R T U 9 a1et SUML- 57 99E, TH ATSEEAT & ISyl A I9Er w9 % for
Ferferfa sur #f, stata-

(1) I-[IART.— (F) TTTEATaehr Sadt = § a1, IAE H1U &3, F &=, AAREST F T & o
tafrea forg w0 aret sie e wamET w1 arforSas a1 srearHr A st dag B et  for
IYANT AT HAAAT Al gIvT:

g ag o wiRafad qot S F 9w s 9w (), § PR et & B e F oo sty
ST e qfH F7 gufada Aredr qruta it e a2 s 797 @0 $ e W Aemn st s

Fea T FLHIT T T 91T & e 7wt qor A==t % srefie qe9 i & @ Aqaed 9, o7 =9
AfEg=ET % Ul gy T Fartaat £ Fefriea smarT sEeasmaret #1  Fw F o e
o ST, SE-

(i) For=raTe ==t =1 ATST FEAT 3T v, qGE FLAT TAT 7S TEH! BT A AHTT;
(if) FA=ATEY T ST AT el w1 SRt S e,
(iii) TETT TS 7 HTA AT T T,
(iv) FET TN oo STt ATHTr I2RT oft &, qraemsees 9 i #e qiaems qgras artetant
T e et g T "ftafed g @i
(v) TTTITE 4 F erefi= fow o watda e
g g i T wrefe e A stefaa s asw g & aer et s Attt adie

TqEAH AT o TF SAAHIE Y T F ST=a 244 F SISl IT Toaw0T g (318 3 S F Aqarer
& famT, o st ST e SASa 37 o7 93aenTg aq Fardt (a9 sfeemd & Aregarn) srterfaa,
2006 (2007 #T 2) ft g, arfortsas a7 =i o Gt & fow sEerd 9 &1 ST s
TEl AT

g 7 3T o & wifRafadt 9dt st F $fiay g-arfeedt § STESTa #e Tedt, Arresd Jid &
o= ITH F T TET TS AL G TAF WA § TF J12 31 gRIT 3T 3Ih A 6 G2 6l AT
HETT ALHIT 3 TATIL, A AT T qfad e HAerd 1 AT o

g Fg ST oft 3% et & were § 39 39 497 F erefia 7oy Sustea & Ry Bt oft gem § g-san
giEds "featera 981 gl
(@) AR TAT ATH SOTGTL HATRATAT Hgd SAATLAHT AT ATATEH HIT &3] | TH: T FHLe o T
Eassiall
(2) wTEHfa® S GGl AHTF AT § THT TTHIaH S STl 6 AETg S0 ol Tgard il SITudt i<

IR TLETOT 3T TATRY0T F forw Frorr afeafora gft 3 T |¥hTe 5T UF 851 9% AT 3% e s
Frarerea wfafg #2791 § S U9 & % forw arfgasee 21 v Ofa & awtests frgia = B s
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(3) g T iiRRafadt udes.- (=) ariefRutadt godt s & sfiae asft /o arfifRafad wdew framrem
A7 foreraT wien frarsardt #7 foeae aed AgrEsET % aqEne arifEetat gedt st F forg g,

(@) TTrET TRt T3 HgraisHT 157 T3ed [ N 1T 15T 9I7a20 3 a9 [dqnr & 92wl § 930 gt |
(1) T HETATSAT A= tors: AT % UF T 6 & § gl |

(%) T HETATSAT IR Tl Soal ST &l T &THdT o ST 9% AT %1 STURM;

() artefRafadt wien gaet ey Femgar fafaafaa g -

(i) s<fera & &t TaT & uF et & fiae 31 riREafaht gadt S & Feae aF, 398 o1 |97 Fae g,
T TSI gled 3T T % A0 ST qal g

i, T [ axtem e i S § uF e it @ § 7 R gadt S F FEan aF
gleat i ATt #1 T Faa T@ TATud o7 ATHHIEE &= § q9ded AgrAISHT & STaT T eatasht

e qiaeret & forw gF srara g

(i) wrtifRatadt gast Sm F fiav 9u e At a1 B adeq harwart w1 e FEe
LR F TATEL, a9 AT AT T W % ANGes [Hgiai & g J9T TR =3 §3eq0
TTFErR0T, FIT ST OT Rt i—aded, qrifRafadi-faer siv aiRafad-wm o g« 39 gu (@vg-a9g
U TAT FNTAT) T ARTetw Rgidr = Sqame grm;

(iii) AT=TrF FTATSHAT T AqHIET T ST a%, Thed & o0 & & Feme 1@ st &
a1 aredatas e AR 9dar o A gita & e o argia |@6taq [Eames
TTTERTT GTRT ST (Rl STTUAIT ST aTefaent §aal ST & 9iae el 94 glet a1 REe a7 arfrsas
TATY T FIARTT SIATT Al 6T ST |

(4) Aufils fRAoEg.- arifEafad g9t 9 & ggeaqet qufiis e & awfy woet S sfie Fer sretera &,
gt faw=eTd, STer YOTat, ST, qTE 6O, ITEHl, [EU, T, G, A, YTl onfs i a5 di
STt i fEered Heqor AT S ford HgTASHT F 9T 6 w9 H IREE0r i e % forw e i ot
|

(5) wre AffT R we.- e @9 sia & wae, qo=mrs, fOea-as, ofagrfes, e,
A 3T TIEpias Hged & &1 6l 3fT I T TgATH ¥ I |2eq & fory fHwrea arsmr si=fors
HETATSHT & 91T 3 &9 | JATC T AT

(6) &afd WQUT.- TATET ATAAH F refi ety wguor (PfFwe s A=) F=m, 2000 % 9= %
AT AR TehT Haal ST § gt TgUr & [HH0r 3T Hamor &1 sqarad Ham S

(7) ATg Sguor.- TR Rafad Saar ST #, a1y Yguer & [Err & [ # arg (vguer Fawr s
f=ror) srferfaare, 1981 (1981 #T 14) 3T 3w+ 1eftT F=Tw U ATt % Iwae & ST srqure
ST

(8) afgama 1 AwaTor.- miRafadt doet st & Su=ta afgsTa &1 Feareor, ararwor qreeHt F et
& ATATT TATALONT ATATHAH 31T I8 e FATT 7T FFAT - Tl A AT TATLOT TZ0T o e
o o0 AT AT AT TT FEhTE FIT (7ad A1, ST AT ATEF FS1T g, & STael o SATH1L g
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(9) 3 FUFAL.- 31 Sty FT e i awew FargaTe B srom:-

(F) ITRfRaaHt Faat S| § 219 A919rg w7 [A9e di Jaeq AR GYEE & 99990, a9 7 Ay
Tiaad HATA HT ATSEAAT H. FLA. 1357(3), @ 8 e, 2016 F FIT THIAT SMF AT(AL TG
=¥, 2016 % SUSET % ATATL FHAT SATUIAT| AFTAH Tt A7 HIem qiferfaht gaar sia F 91e
tarfrea o o = 9= wataer-sEer ST & e srom)

(@) TTfRertaer Haal S | J1F SRRl T STTRT F3d g0 e It o A=t & saqeT 39
AT T LT AT TATAL-ATHA TS ST AT ST T

(10) St Rrferear sraferse.- star RrifercaT sraferse 1 swerem e e stroa:-

() TriRafaeht Feel ST § oo F=fhear saforg 1 9 A J2RT & 9F =, a9 H7 ey T
AT T ATALAAT F.ATHL 343 (37), AT 28 A7=, 2016 F T THMAT S F=ihedr qaferg vaee
=¥, 2016 % STSHT F ATETL FRAT ST |

(@) TR EEfaeT Faat ST # 7 STl w1 S99 Fed gu fe=mme = siw Afaawi & sqey 94-
FerferearT srafere 7 qefera sfiv TATawor-sT el Ta e ST fhar ST |

(11) wTReF i yegw.- TRATIHr Faar A\ § T 1eesh AT a4 FT AIe™ qed T+
AT, A 3T TAATY Tadd HATAT it qHI-THT T FATHINTAT STterg=er & 91,5757 340(3r), arira
18 AT, 2016 ZTT THTIAT woATeesh qaforg yaem fHaw, 2016 % Iqare = e o st

(12) fAwivr 3z Redw Fufdre yeiee.- qrieatasr gaar sie | ST o e a9fere yegw #71 Faemw
AT FLHL o TATAL, A 3T AAGTY TRAdT HATAT hl THI-THT T TATHAET ATST=AT §. 970 FLH
317(zr), ardrE 29 9T, 2016 1T YHTierd dfawmtor e foedw weigw =, 2016  Iuaet & s
STTOATT |

(13) E—smafre.- TRfRafaf Fodt s & S—=mfay y&dam 1 Foed a=a 996 F =@iEw, a9 /i)
ST TAGH HATAT ol THI-T9T I TATHLAET FIT THRITAT s—ATAE Taed a9, 2016 F T &
s foRT ST

(14) I ATATATE.~ ATATATT AT AT TIATATEAT MaT™ & g AfAatad gl o = g9y § si=fos
AT # faorw Iusy aftafora o STuwr o sr=tors AgrEseT % 9977 g ST Ted 99T & a1
farfRaret 3 srEme arit FamaTat & ST T AT RO |

(15) AT wQUUr.- AR FEAfET o e § ared Iguor &1 Hawer sfiw M= B ST o s=a=a®
2o % ITART  forw e R S
(16) ST SHISAT.- () TSI | TH ATSEHAT & THTAT 9T AT I TATT T ferfaaht geat S F fiaw
FIE AT TOT TN 6T FATIAT T SAAATS Al & AT
(i) e STEuOT =T AT FRT WAy, 2016 § ST ANt HaTedl § ST F anfiw & ST,
o % o srfegmar & =0 v AfAfde 7 g oifiRafesht god o= & fiaw Faar - s
SRR T AT FRAT SITURT 32 28k AR, I TgOaTEr S T JErar 337 S|
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(17) IETET SATAT T TG~ TETET SATHT T HLEAT AT G-
(F) SATATTHR FETITSIAT TZTET SATAN I &A1 T FHeohd gNTT STl (Rt AT FTAHT0T T SIqAtd Aal &t SITus;
(@) Fera & s 3g =Tt ar e =Et gt et v e uw G oft |t £ st a5t &

STOAAT |

4. iRy 93dt v § wiifyg ok AR oo e Grarsamar & gt - orhdfafad o s
T 7Y e Tataeor fafaaw & Sugyl o7 Sa o= smu U Rt S s adr BfRaae
ST STTER=ET 2011 37 TATa {1 THTE SMaa STre=aT, 2006 3 o7 A fafert & S5 a= (5weqm)
srterfeer, 1980 (1980 T 69), Wrwdta a+ srfafaaw, 1927 (1927 7T 16), avgsiia (d¥erwr) srfafaas, 1972
(1972 =1 53) ftaferg g siw B 7 "erredt grar ot 2R ofie fier & 7 aroof & Rt S
Rt g, srafeq -

qTooft

E

ERIEEIR]

Ui

(1)

(2

3)

%. yhafvg frarhema

TSI @A, T8 Iq@AT AT
AT ZHIAT |

(F) ATEqT T MATTEIT 6 T AraeTamhare e
st ST % form wermat & "fRwTor a1 avema % o ey
FT GIEAT AT TH a9 37 AT STAT F oo 3off
TS AT 221 HT AT FeAT A gheforq g, % Fam a9
TR & AU T o= @qe (o 3i7 9gd @fbe), Teew i
G AT IAHRE qIe 1 TH(SAT Tt T979 T viafug
g,

(@) T =, AT Igan e 1 fe gt
(Fafaer) €. 1995 FT 202 &1.04. AeEHA RPegaare aqmH
AT &9 % AH | Aeel ag 4 R, 2006 =¥ fe
TATHERT (1) §. 2012 T 435 AT BISS9 a9T9 AT 95
F WIS H drE 21 79, 2014 F G & AL H
T g |

T (ST, AT, YT, LA 3Te)
T FLA AT ST T TATIAT |

arffEafaeht 9t S= § Fs TAT I A ¥ ATAT
TEIUIHTET T 7 F3q e F33a fiY =1 q5i gl

g g T e ygur e JE g weadd, 2016 §
ST AT 397 fRrgredl § S % asfieer & dqE S
s % afeg=eT & tar By 7 g, ot a9
ST WY IE-TGUUERT SR H1 SAATT AT STTOT
T za sfaf ie-aguurer) £ S=m o ggmET
ST
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ggd S« g afReser #
FTIAT |

A fafert % sqEm wifvg (s swEfea 5 faEm)
B |

4 et wfEsen Tarat &1 3w | g ffet % aqaw wkavg (e et & fEm)
IqT IATEA AT THER| 2 |
5 TThtas 5 et a1 ofw g & | @y fateat & seme yfafvg (s suefeaa & Ram)
TR afgeta &1 e 1 | g
6. T AT ey S FTss s | TR @9l S F faw 92 6 e s e
IR FY TTAT) A1 fAEqTe ST Tt g |
7. STATa AHET HT aTrorsas® 3uAnT| | A EAfet & eqaw whaivg (e Ivafaa & )
2T |
8. $2 AgT T TITIAT FEATI AN ATt % dEr Iiditg (=T Suatad & Fam)

g |

A EIERIECRERIETINT

e I = =
TITYAT |

uriefeatanl Tdeq Ghamesardi o9 qEAmt /e +
e g<fea &= f fimr 7 vw Fefier F e 9
iRt o<t = F faweaw a6, =98 o oft e g,

U AT gree &Y ATl HT AT Tl (haT ST
wig 7 % =t & it Hfimr & vw Gerder & o oar
artefRa ey wadt s % e a6, 38 & o oft e g,
gt 9T gdeq frarReTT 41 e ey #1 B
Tied WIS ST TT AR AnTeet fRrgiat F e
T

10.

Tfawtor fhaTsaTT |

(F) @<fera e #ir Hmr F vw Gharfier & fae ar
grfefRatadit o<t v F fBeae a%, =99 o off e 2,
et oft s 3 7 arforfSas Stamtor i sar 98t gei:

Tiq Tg Toh ST AT 0 SOt ey aaeelt [Meferea
AFLTHATAT T T FHEA & [o1T, TIRTH 3 F IT T2 (1)
# gtag et |afga o 3o & o, s ofe
H 9o Iu-Tafert & AqEme, ST FI A FA g,

wig A fF AT @ I & "etda gthmtr
e ) et s e, afy i 2, % aar
qerH TteRTay it 03 aqafa & et B s s g
ATH B |

(@) TF TheAHIeT &5 § T T A=t HglAIsHT & e
=t g

11.

TEI 3T 7 HIA ATl A JSART

FEALT, 2016 H FedrT TG A=A A gy Ay =R A
FITHLIT o ATATE I-TGUIRET AN AT T HFAT ),

o ST AT TEM, BN, T OFW, IAE OFA AT
gqrifRgfaet @y e o 2oft ATl o SurEr Fr S A
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12. AT THETA g1 9 Tl FU | S aRM & 3990 % fow «np @ % adim sama

WY G geTe F 9Ty
FAGLATAT, T IAM, FY AT
Tegett aTeAe |

i |

13.

wHI, FAMAT FRT IS GHT TR
FTOTTST TLLAT 3T TTeel BIAT ohl
FATIAT |

T ATALAFAT T TN FLA o (o7 AN TATeT o e
= (s yae & ) 20 |

14.

et Y TS |

(F) TT=T AR B Tea| arfeert i o srmta & faar o,
LA AT Tore A7 eI ffF 9% a7 aqt § gAl H Fers
Tl gril |

(@) FeAT ¥ FeTs FetAT hra AT g Aty a7 Iws
T FATT T AT % Iuee & sqere fataatad g

15.

a9 Il AT AT FTSS a9 Icaral
T HIZ

7 fafert & srqame fafaataa g |

16.

WY HAWT  ITrELr T
af¥famtor v Faai F fomm s
S REGRIGEER

am fafert & srefie fafRafae g 1 (sfaema e & o
ST 3T FETET AT S|

17.

aEtE gE-gfEgrs afEd
‘ Y

AT AT w1 AR fateat, et s EfeaeEr siw
IS ARTELLr THETdl & Ay T ST |

18.

= @t F =Er wAT EiT
372 AGE FLAT AT AAA THT 6T
TfamTor |

AT IATAT FT AN [@tey, FaEt e At 6w
I AHaL HETal & SqaT BT ST |

19.

qdeq H Hatdq oew Ry,

STE TH 97 [T, gATaTe, 3,
ATSHIATZE, arfe FT
arifRe T Tasr e &89 F Fu7
T IEAT I8 TR FAT

AN fatert & sqame A=t g |

20.

A M 1 M R o 0
L |

EIVAEIPRIEECICREIERIGEIRE

21. T | AT ATarATd &1 d9ad | | AR @fe=t F srefi| arforsas w3 F forg Gt
BT |
22. SR ST ThTal AT FEl & § | Srer et § ST SIO0rE S AT atgetd e

Iy afgeta w1 fAemor |

H FHAT STUAT ST STATG SqiUE A o [0 S
TA.STIART % orT s3ame hu ST st &) [&te &

FAET ITATRT Fged & [T9m AT TATg * Hagd &l
[ElRRIEGRERIES I

23.

GEERE CO A S e
e |

T TR 3 STl TPt 2T |

24.

FT YA & form |

oy Bttt F aqee Affafa 26 sdr aweg it
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ZIT TRl it Fredt & TRt it STt
25, arfer=fie ST T ITANT | A fatert & srefe et g |
26. T AT FT Tawa=| =T fefer o srefier ferfaartare g
27. et st =r @ | am fatfert & srefim ferfaafea g
28. T fRerfaefy e o faferat % sreft fafataa =i
29. FrforfSa ArsHars e grfeT | am fafert & srefim farfaafea g
A EICCRERIETIRT
30. TUT T =4 | T &7 T FgraT far SITus |
31. Stfa =T TR T 7 FETaT 33T ST |
32 aoft wfafafaat & fow gfa | ofe = 3 agmEr fegr s
FTITRIRT 0 TZ0T AT |
33. FoR AR e siasta awfor | a1 8 agrEr g s

FRRR af o 21

34.

TAHRTOT ST ST fud W
ITAIT |

FTATTE, HIL TRTT TATS T F@TaT GFT SIS |

35. T AT | T =9 & FErar AT S |

36. AN T 3fT SET gfeat &1 | @i w7 F agrar R s |
9T |

37. TivfRafal aqEe Tfagd #T | Ghhg 9 F SEEr (A7 ST |
I |

38. EINEREE i &9 § FTar faar ST |

39. forefira qffy/ o / o it agrelt | | T T F FErer o S |

40. TATILO T SARTEHAT | TR T T FgTaT &3 ST |

5. iRt o<t s it stfegEaT it waeied ¥ g aried afifa- S5 awr, aiar (F@eem)
srferfaare, 1986 #i &mer 3 it ITeT (3) F FAefiA = Afeg=AT F Iu=el Hr It Arred % forg ariredt
Ttafa 1 Teq wdt g, S Referfa & oo aaeft sri-

#.49. wted gfafa & dues LECIL
qeTeT, T4,
(1) Heg TARNT $<h
) TS T =T 1€ % Wity qaeT:
(3) ST FEH G AHAIGE 6T ST a1 aeasia 8380 5 &89 § 59 | gqaey;
LA AT ITC-FLHL TS T T 1er
(4) ATEE & a9 o7 qFiaeor faawmr grr amtates sfafafy qToT;
(5) T[T T g Amae s e § v fFows qeeT:




40

[9MT I—8vs 3(ii) ] R T TSI : STHIE 11
(6) 17 % wiafsa geur ar fratammes 7 orfiRuafad & vs Fems T
(7 Hag ITfAF TARNT a7 sfdeprdy T
(8) TR & o TR 9w srfersprdd-aamdy Taer 9he|

6. fRdar—fAsig:- (1) ATiedt afafT =a Afag=mT % ST F AU F1 AR FI|

(2) wreitedt afafa 1 FrEwe $9 a¥ 9 AT TST AT G A G F I T TF 6 o g S a1e
T FRIHT ST T 93T 51T 15T i ST

(3) I TRATHATHT o, ST WX FLHL & AT TITALIT I AT HATAT %l STTEAAT e F1.3. 1533
(=), i 14 frawa, 2006 T e § Aftafed g, $iw o aifRafadt ot s & s €, frarT =
99T 4 F el Aol F e (3) # o7 AfRfee afafug fharsart &, aried g g aredies
fafatde worefta Tomsti % sweame o= HeteT it ST 377 I SATSE=aT % e & orefiT & wAiavor sHmaf
& forT st It % ATawor, a9 3T Seary ahadd warerd wr Afde B smom

(4) =H ATSHAAT F TT7 4 % e 77 FafAtae wiatus Pt & &, 9Ra 99 & qonie | 98w
ST a9 HATAT ol ATSRLAAT HE&AF HT.3. 1533(3), TrE 14 fHdaw, 2006 FT ATSLAAT % SATLAT 6 T
1y e, g aftafom w8t BT @ g, wg miRafed @9 S § s g, t® Ot iy
Freatas AfAfEs worefi zomst uw smenfa feraT afafa g g&dten &t STt i 3 "5y s
rterReont v e fra som |

(5) wredt |fafa 1 geer-ata 71 d9g SUTEE UH =ARE F fAwg, S sfeeEEr Rl suE w v
I o AT g, TATILOT srterferam, v T 19 % el afiars s w2 & for ey grm

(6) LT AT HET 3T qET & M9 92 AU&Tsl 92 9T Tgd g0 §aa [aW & Stafareat a1 fererws,
SRR T AT Fag qureTtat & stafafeat wr srw -t § agrar  forg st #v aei |

(7) mreitedt atafa geas o Y 31 7T 9% F U harRerat it arfties wrears {dre asT F 1T aesiia
FTEd FT ST |V F FT TRt § I a9 o 30 S a9 TEd HT |

(8) FvalT TTHTT T TATAL, I AT AT THAAT HATAT AT TR T 5199 Fedl & a1t H=ga %
orT a9=r-aaT u U [[eer < 9o, S ag i a9 |

7. =9 AfegE=ET & IUSLT FOTATT 37 F o0 FET gvE S ToF avEr afafiEd 3urT, afe e gl
fafatese =2 79

8. =H ATIH=AT % ITSH, AN % AT IFAH AT AT IF ~ATATAT AT T g ATEHLOT FTIT
TR FIE STeer AT AT g arer fhefy sraer, @t i 81, & stegefia g |

[FT. &. 25/118/2015-SUASS- T3]
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YT RIS AT, ST TEHE S & G Gt St 1 aef=e
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23°300'N
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z
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Palamau Wildlife Sanctu PWLS S
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N s [ == S—
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14 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]
83°50'0"E 83°55'0"E 84°0'0"E 84°5'0'E 84°10'0"E 84°150"E 84°20'0'E 84°25'0"E 84°30'0"E
[l 1 1 1 I 1 1 1 1
z | Villages in Eco- Sensitive Zone N
“| Palamau Wildlife Sanctuary, A E
Betla National Park & Hisra alias poklirahazz
= | Mahuadanr Wolf Sanctuary
21 z
8
£
2 z
& 8
. :
@
4 =
8
£
®
%
g- ‘ : s oM _fg
; PG oy iy
2 ' " " alam Nawatoli
2 @ﬁi i K ﬁi“s.Ji‘»" | £
D BRI & 8
0 »] é;‘.;".&; A Legend
£ 4 nrwa Betla National Park w
87 ‘ Palamau Wildlife Sanctuary Cs §
Mahuadanr Wolf Sanctuary { %
& Kilomseters ulag 1:400'00()'20 Revised Eco- Sensitive Zone CS
el —_—— Village Boundary (% i
& Rerevised_ESZ_Delhi CJ |2
Q
B3"5!)‘0"E 83“5'5‘0"E M“J’U“E 54“5"0"E 34"1'0‘0"E B4°1!5'0"E N’Z!)'U"E BQ“Z%'U“E 84’3(')'0”E

griRafafr €a<t s & ST aof
I E:
THRAT, TIET, TS, FIZAl, ST, STEA, HT, G, i, Fafi, T, 29y, T, q=Ed, T99TE, 70
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[ 9FT I-@ve 3(ii) ] R T TSI : STHIE 15

Theror ¢

ST, &AL, HIS, 0T, Fat, Awars, s, &, ages, T, it swus, e s,
., T, STET FHIAT, gEHSTEAT, ST, H2d, AT, T&a, FLaTalg, A, Mavaar, ST, TdmH
FATErH, FAT, FATfH, FEFTaTey 3% STHEH, TN, graTsis, a1, [, Few e, aaq, a7

gferor ofEm:
FLHIY AX.TF, TG (FTHIET), [T, T, =, aw, swfeg, arfes, 93er, S, FEe, e @,
qLehzd, FHT, ASAT, ATHT, TL&T, THY, THATE, TUI, §5, RaTelg, gq1q, ey, a8, a&arq

Ia< B

T, fERedle, Tl wel, FAAT, THEEAT, HaaE, TEgs, Ted, Headqy, F, @, AL,
I, G, ITAT, 2agd, Tiag, qIL, gL, TSATSE (ARTILAT), T, TS, [EARTE, ZREAN, [T
AU, THET, qran(ETears), g, A9, A&, aehiere IV 0., 9T, arsieaT, griar.

IUTSE-11
IO} & — T FASt e AT, ST TP S Td Agansid Af2ar sy s siRfRafadr @3t
S % 10 gy faget & St ff wo PAderis
gfera =t i i ¥ s-FAderit i g=ht
i &g *9aY(Y) FEAT (3)
o A1 84°08'29.31" 23°56'34.62"
To 12 84°14'06.71" 23°53'54.80"
To 13 84°25'36.60" 23°45'17.68"
To 14 84°19'39.60" 23°29'35.42"
T A15 84°01'31.89" 23°22'36.31"
To 16 84°11'16.11" 23°23'05.90"
To A7 83°56'23.47" 23°34'15.07"
5 18 84°01'36.60" 23°34'49.59"
To 19 83°52'02.17" 23°40'58.31"
Ts 10 84°04'38.59" 23°48'13.52"

T ST AHATOY, AqT TP S Ta Aganeia KA1 awareed F qriRfRafadt dadt siw i diar

¥ q-FAderiat & o=t
i &g *9aY(Y) FET (3)
T AT 84°09'14.95" 23°57'48.68"
T A2 84°16'11.11" 23°54'23.16"
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16 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

T 913 84°27'01.08" 23°46'50.34"

T 914 84°22'40.11" 23°28'03.18"

T 915 84°11'34.91" 23°19'32.51"

T 916 84°00'47.27" 23°21'12.56"

TEI7 83°58'22.29" 23°27'30.61"

T 918 83°50'20.47" 23°35'29.50"

T 919 83°50'19.55" 23°43'34.80"

£ 4110 84°01'06.77" 23°48'04.91"

SuTag-111
TRt €3S i F siqela s o ari i =

w9 | Rersram TS T AT T FT T 2T () T (S)
1| wT=aT T TR T 83°52'42.73" 23°44'06.59"
2 | AT AT qeIT 83°58'13.18" 23°42'15.72"
3 | TaaT SRRl =T 83°49'56.03" 23°44'03.74"
4 | TEaT e faeeT 83°53'28.39" 23°43'56.13"
5 | TEaT TRl IERSAES 83°50'37.40" 23°37'33.91"
6 | TEaT TRl =T 83°57'31.36" 23°39'41.54"
7 | TEaT SRRl T 84°03'05.70" 23°41'07.88"
8 | e Fee T EAilE! 83°54'50.67" | 23°37'00.44"
9 | TaaT SRRl fcRu) 83°57'17.59" 23°41'48.19"
10 | wTEaT qre T fesa] 83°58'37.24" 23°40'43.64"
11 | srgar T FIATEIE 84°00'24.24" 23°40'54.01"
12 | TgaT e FRATEE 83°57'34.68" 23°38'09.76"
13 | wTEaT Aee T G 84°02'56.06" 23°39'50.22"
14 | TgaT e gl 83°55'14.99" 23°38'24.65"
15 | sTEaT e FE 83°59'14.41" 23°42'01.66"
16 | TEaT T EELD) 83°55'05.59" 23°44'47 59"
17 | TgaT T BEUE 83°54'10.79" 23°39'48.28"
18 | wTEaT e YaT 83°50'02.28" 23°41'52.95"
19 | wTEaT e GlED) 83°50'40.92" 23°42'46.58"
20 | TzaT e THATY 83°50'14.38" 23°39'19.71"
21 | Tgar e LES 83°57'43.57" 23°44'02.76"
22 | TgaT =T CIERIE] 83°59'23.90" 23°39'44.16"
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[T I-BUE 3(ii) ] AT T TSI : STHTERT 17
23 =T T 83°49'27.20" 23°41'05.80"
24 =T L34 83°52'11.28" 23°38'10.12"
25 =T LEpI 84°01'19.07" 23°40'45.20"
26 T TATTAT 83°53'28.09" 23°41'58.09"
27 =T aEad 83°55'17.82" 23°35'09.42"
28 =T GEAL 83°51'52.75" 23°36'11.06"
29 =T et 83°55'49.07" 23°41'59.82"
30 =T AT 84°00'03.35" 23°38'29.01"
31 =T T 84°01'00.28" 23°39'17.48"
32 faree L 84°17'47 45" 23°25'13.81"
33 e FATL 84°20'36.03" 23°25'24.46"
34 o TEHIQIZL IF SFT | 84°20'38.50" 23°31'00.18"
35 e EEl 84°18'38.57" 23°26'22.73"
36 e [EISRIEE 84°16'39.66" 23°27'53.27"
37 e TEFT 84°18'56.53" 23°25'40.44"
38 e FEHRTETE 84°18'19.80" 23°28'16.06"
39 o T 84°20'23.71" 23°28'45.74"
40 o UIERS K 84°22'17.55" 23°31'23.11"
41 e FEIEIED 84°21'52.90" 23°28'41.40"
42 e ST 84°21'56.42" 23°29'52.03"
43 o FETATE 84°16'33.46" 23°25'29.82"
44 e AT 84°20'51.28" 23°27'35.92"
45 e AATS 84°17'53.34" 23°27'12.42"
46 o GRS 84°17'19.42" 23°24'13.13"
47 o IGESE:] 84°21'42.67" 23°34'00.75"
48 fror = 84°16'10.53" 23°26'37.66"
49 o AR ATATErAT 84°20'25.54" 23°26'11.77"
50 e faeft 84°20'29.47" 23°26'53.81"
51 TS TG 84°12'02.97" 23°53'52.40"
52 TS TG 84°10'52.97" 23°53'32.40"
53 ERCIETE ATRT 84°08'17.99" 23°53'19.45"
54 T EIRGEIE 84°06'19.61" 23°50'09.05"
55 ERCIETE I EFE] 84°09'50.23" 23°48'09.09"
56 ERCIETE ITEZI . TH 84°09'40.45" 23°49'06.98"
57 TS FTEEE . TF 84°07'27.21" 23°49'06.46"
58 ERCIETE IS . TF 84°10'05.13" 23°47'38.18"
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18 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]
59 FrieEed 84°08'47.97" 23°48'06.99"
60 T 84°09'21.68" 23°43'00.33"
61 ERS 84°06'08.64" 23°42'20.11"
62 AT 84°11'50.22" 23°53'25.70"
63 ECEiRif 84°12'48.54" 23°53'57.11"
64 ECEiRif 84°12'30.59" 23°53'47.22"
65 ECEiRifo 84°11'03.71" 23°52'53.62"
66 TAAT AT, 84°12'35.32" 23°52'17.16"
67 ELS 84°05'37.87" 23°50'16.49"
68 EIGE:) 84°18'54.67" 23°41'57.39"
69 AR AT TH 84°18'57.95" 23°42'50.33"
70 [EXIEIFES 84°11'26.60" 23°49'13.71"
71 e 84°15'11.15" 23°46'02.24"
72 Srerdr 84°09'26.40" 23°53'09.48"
73 UL 84°17'44.84" 23°41'38.38"
74 T 84°12'44 54" 23°50'47.61"
75 TTEETT 84°07'03.31" 23°42'43.71"
76 TEaTers(AfRTaT) | 84°07'16.27" 23°51'05.49"
77 T 84°18'49.88" 23°46'56.13"
78 EAEH 84°15'20.35" 23°43'15.92"
79 T 84°08'57.36" 23°42'14.56"
80 AT 84°04'46.07" 23°49'47.29"
81 ELATHTE 84°10'57.20" 23°46'29.25"
82 TEIET 84°16'54.14" 23°47'27.85"
83 EErin] 84°08'27.83" 23°52'30.81"
84 LIRS 84°18'51.07" 23°46'03.29"
85 STE 84°07'04.28" 23°47'54.82"
86 EIENER=ICAERS) 84°17'50.64" 23°43'49.69"
87 TEETT 84°11'13.97" 23°47'14.86"
88 FATIT 84°09'05.34" 23°54'43.95"
89 FATTIL 84°08'43.80" 23°54'02.51"
90 FIHSE 84°05'38.07" 23°40'39.47"
91 EEED) 84°09'29.15" 23°55'52.77"
92 T 84°15'24.59" 23°48'34.09"
93 *E 84°14'40.32" 23°50'26.75"
94 FT ATTE 84°14'49.67" 23°48'09.21"




48

[T I-BUE 3(ii) ] AT T TSI : STHTERT 19
95 Tt ST 84°07'55.93" 23°41'16.55"
96 Tt 84°05'22.51" 23°41'04.01"
97 AT 84°12'00.44" 23°54'08.40"
98 FA AT 84°10'47.11" 23°50'17.56"
99 TE 84°20'47.09" 23°42'30.62"

100 RLUERIE] 84°11'33.43" 23°55'20.86"
101 Foq 84°10'00.05" 23°54'00.97"
102 ATAT 84°12'56.45" 23°44'21.68"
103 TS 84°12'26.15" 23°42'44.59"
104 T 84°08'01.56" 23°42'36.78"
105 EEUIE 84°08'33.09" 23°50'10.49"
106 FATELT A.TE. 84°03'27.23" 23°45'54.74"
107 T 84°08'01.54" 23°51'13.15"
108 TAFHAETE 84°14'09.37" 23°51'15.48"
109 HATY 84°18'55.66" 23°40'53.25"
110 e 84°00'39.04" 23°43'57.14"
111 HATE FAT 84°04'54.81" 23°45'43.45"
112 A¥ATE T8 84°04'49.73" 23°46'24.63"
113 s 84°14'08.81" 23°43'45.65"
114 = 84°09'28.42" 23°51'49.09"
115 GERSINS 84°04'29.55" 23°40'42.79"
116 BIEIEIE 84°17'27.34" 23°45'31.16"
117 T 84°08'00.77" 23°50'22.19"
118 TS 84°06'45.24" 23°41'32.42"
119 T el 84°11'08.35" 23°54'47.37"
120 T ge 84°12'10.66" 23°54'40.37"
121 AR 84°03'31.12" 23°49'50.67"
122 TEHANTE AT TF. 84°04'58.02" 23°48'57.96"
123 LCEL 84°15'04.91" 23°52'06.49"
124 THAETT 84°11'30.63" 23°40'53.44"
125 g7 84°07'47.97" 23°47'14.86"
126 LAEEIFS 84°10'33.21" 23°55'20.46"
127 HATIETE 84°19'05.78" 23°41'32.85"
128 AT 84°07'13.05" 23°40'48.50"
129 fRrerear 84°03'08.52" 23°47'28.86"
130 LEEER 84°18'26.90" 23°41'37.70"
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20 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]
131 T 84°04'25.04" 23°41'48.31"
132 CEAREEEL)) 84°01'33.88" 23°45'37.25"
133 CARLIIEA] 84°10'12.96" 23°43'36.26"
134 IHTHTE 84°09'27.68" 23°50'03.05"
135 AT 84°18'25.76" 23°45'18.46"
136 AT IRT 84°21'39.08" 23°37'55.45"
137 I 84°14'41.63" 23°39'39.47"
138 EREIEKI 84°16'01.79" 23°40'20.24"
139 ERIEIRI] 84°16'57.84" 23°36'16.08"
140 TegaT 84°19'44.98" 23°35'39.48"
141 EIEGIE] 84°08'50.98" 23°35'33.80"
142 JTLETE 84°07'21.55" 23°35'05.91"
143 EREIE] 84°15'09.73" 23°34'55.64"
144 TaTare 1. 0% 84°13'02.70" 23°38'58.46"
145 CIEDICRIn] 84°20'07.43" 23°39'55.94"
146 IEERkES 84°18'11.34" 23°30'18.11"
147 L 84°22'40.93" 23°37'57.58"
148 FTee 84°18'12.91" 23°34'54.10"
149 =y (geftmfeam) 84°20'11.28" 23°39'20.03"
150 e 84°17'04.22" 23°34'32.01"
151 T 84°19'34.04" 23°37'19.49"
152 T 84°20'11.28" 23°38'13.41"
153 THRMET 84°07'47.52" 23°33'52.29"
154 T 84°15'45.02" 23°35'29.55"
155 T f.0F 84°17'33.28" 23°37'23.72"
156 e 84°07'45.61" 23°35'38.77"
157 TTLETT 84°14'00.71" 23°40'02.28"
158 SiEe:) 84°18'48.99" 23°39'53.82"
159 LIS 84°13'06.26" 23°40'24.56"
160 TTEETT 84°20'36.62" 23°36'23.00"
161 CIGIEEI 84°21'54.16" 23°38'31.77"
162 AT 84°18'51.63" 23°31'27.25"
163 LI 84°16'14.21" 23°38'47.50"
164 T 84°23'38.70" 23°36'36.55"
165 ERGIREEI 84°22'31.08" 23°38'53.36"
166 EErin] 84°16'32.14" 23°35'09.04"
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[T I-BUE 3(ii) ] AT T TSI : STHTERT 21
167 SETT 84°14'29.86" 23°39'66.37"
168 EECE 84°16'45.98" 23°39'43.29"
169 ERE AT 84°15'38.97" 23°37'27.24"
170 gLaT 84°17'35.63" 23°38'03.69"
171 BB 84°17'68.73" 23°38'62.77"
172 Fadr 84°17'02.59" 23°34'53.56"
173 i 84°16'25.93" 23°34'04.88"
174 Frterar 84°19'27.69" 23°39'25.93"
175 FATS 84°16'30.62" 23°40'50.01"
176 FILATEAT 84°18'04.62" 23°39'57.55"
177 FreH 84°18'11.51" 23°36'19.53"
178 FT 84°17'28.41" 23°39'14.41"
179 AT 84°20'569.01" 23°36'68.21"
180 AETTET 84°15'21.63" 23°39'35.77"
181 G 84°14'31.25" 23°40'39.14"
182 EREEISIEERS 84°16'38.64" 23°34'31.27"
183 T 84°05'16.59" 23°35'00.98"
184 A=AT 84°14'32.17" 23°38'44.67"
185 AT 84°12'28.85" 23°38'07.02"
186 AT 84°08'22.03" 23°34'562.31"
187 qFaq< 84°19'66.11" 23°40'24.96"
188 2T 84°20'57.39" 23°38'22.85"
189 TETEHAT 84°08'49.28" 23°33'33.87"
190 AT ALTH 84°22'39.58" 23°37'15.91"
191 EESY 84°17'03.22" 23°31'565.47"
192 qTad 84°22'24.86" 23°39'35.42"
193 T 84°20'23.80" 23°41'23.96"
194 EIEUR A 84°21'39.42" 23°41'08.10"
195 AT IS AT (F) 84°19'25.45" 23°38'34.67"
196 TAT ZE T 84°14'41.40" 23°40'11.83"
197 TIEEAT 84°06'41.21" 23°34'16.97"
198 T 84°21'29.25" 23°39'12.64"
199 A A.TE. 84°21'48.17" 23°40'02.34"
200 L3k 84°18'32.74" 23°33'68.06"
201 wq JR.UH 84°17'16.07" 23°33'62.74"
202 qred 84°17'26.65" 23°36'52.20"
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22 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]
203 SIS THTEEAT 84°13'46.00" 23°40'44.67"
204 = q9 84°22'46.60" 23°38'30.23"
205 = G 84°17'57.09" 23°35'35.93"
206 = oy s uw 84°15'27.45" 23°33'17.43"
207 SIS Hre 84°15'50.54" 23°36'03.22"
208 SIS qHa 84°23'09.39" 23°39'06.44"
209 SIS TEFHT 84°11'28.16" 23°39'21.02"
210 SIS CAC) 84°17'05.67" 23°34'03.67"
211 SIS Hersers 84°06'00.49" 23°35'36.22"
212 SIS IR 84°22'47.62" 23°38'56.12"
213 ATIGT Tl 84°26'15.24" 23°45'52.46"
214 ATAET EER 84°25'52.69" 23°44'57.99"
215 ATAEL EFRCAES 84°23'29.35" 23°40'50.85"
216 ATAET EEL 84°24'55.83" 23°46'15.36"
217 ATAET IERIEAS 84°23'49.91" 23°41'31.09"
218 ATAET T 84°26'46.60" 23°45'18.16"
219 ATIET TrEAT 84°26'45.11" 23°44'30.33"
220 ATIET LK 84°26'42.62" 23°43'43.25"
221 ATAET ST 84°25'56.14" 23°44'10.87"
222 ATAET FIETT 84°25'07.62" 23°43'25.76"
223 ATAET L 84°24'04.17" 23°42'25.02"
224 ATAET TLINTE 84°25'27.42" 23°39'16.26"
225 ATIET AT 84°23'39.60" 23°40'01.90"
226 ATIET AT AT.TF 84°24'13.24" 23°38'568.87"
227 ATIET qars 84°25'27.32" 23°42'29.84"
228 HEMSTE arer 84°11'49.64" 23°33'38.01"
229 HEASTE EIRER L] 84°06'45.63" 23°26'47.54"
230 HEASTE Lal 84°13'01.58" 23°25'25.08"
231 HEASTE EEST] 84°07'31.97" 23°31'02.00"
232 HEMSTE Tl 84°06'10.03" 23°23'50.32"
233 HEMSTE AR 84°13'19.84" 23°22'43.20"
234 HEMSTE AT 84°02'28.23" 23°25'41.06"
235 HEAESTE ST (FTILE ) 84°08'39.57" 23°27'02.63"
236 HEAESTE ERRCAK 84°07'44.23" 23°26'18.81"
237 HEMSTE EES 84°04'20.93" 23°32'569.74"
238 EIGETEII 84°07'26.68" 23°29'63.66"

AEAETE
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[9MT I—8vs 3(ii) ] R T TSI : STHIE 23
239 | ariee TS ERE] 84°10'32.99" 23°27'02.88"
240 | oz TS ERNIEES 84°11'34.87" 23°27'56.52"
241 | o TS LRI Fe 84°09'20.40" 23°28'17.62"
242 | Frirex TEATETE JIRIAT Ga (qTSTreAT) | 84°09'43.30" 23°28'26.84"
243 | oz TS RG] 84°06'39.63" 23°23'18.70"
244 | oz TS FASTAT 84°08'10.34" 23°25'23.30"
245 | oz TS EEEIRS 84°11'23.31" 23°23'26.42"
246 | wraeT TS AT T 84°12'39.58" 23°21'21.03"
247 | amiee TS [ERIERES 84°07'58.84" 23°23'53,11"
248 | dTaeEx qEAETE AT 84°05'55.73" 23°26'43.87"
249 | graex TEATETE =T 84°04'30.92" 23°21'06.98"
250 | =rraeT TEAETE TEFIT 84°04'07.67" 23°27'39.79"
251 | o TS EEEL 84°06'26.23" 23°32'28.37"
252 | arae TS e 84°00'02.60" 23°26'56.78"
253 | o TS EIRCECH 84°13'44.12" 23°21'25.81"
254 | FraEe TETETE EERL 84°10'07.80" 23°24'14.48"
255 | ararev TS TICRT] 84°09'36.99" 23°25'05.85"
256 | arie TEeTETE FHT 84°10'39.76" 23°31'53.95"
257 | amaew TEAETE QEicil 84°06'47.35" 23°23'52.14"
258 | araeT TS T 84°04'31.45" 23°22'16.74"
259 | oraeT TS TAER 84°09'42.91" 23°24'03.36"
260 | FreT qEAETE 78T 84°11'12.42" 23°30'03.84"
261 | wmarev TS T 84°08'09.40" 23°21'56.87"
262 | arieT TETETE TEEAT 84°09'24.22" 23°26'15.68"
263 | araev TEATETE RRIES 84°05'06.19" 23°27'03.37"
264 | areT TS T 84°04'19.93" 23°31'12.75"
265 | wraeT TEAETE T | 84°03'37.68" 23°22'26.36"
266 | ATaET TEATETE 2T 84°04'20.10" | 23°25'40.98"
267 | amiev TS TATET (fAmereT) | 84°07'35.76" 23°27'25.93"
268 | FreT HEATSTE Tq 84°08'00.52" 23°29'25.42"
269 | aragx AEATETE T 84°14'25.78" 23°24'59.49"
270 | Fraes AEATETE gHSTerT 84°15'03.19" 23°23'21.40"
271 | e RS T 84°13'13.25" 23°23'56.51"
272 | amiee TS EEKRS 84°04'47.98" 23°27'43.22"
273 | wraeT TEATETE e 84°03'17.28" 23°22'11.97"
274 | e TS STSE (FTHRITET) 84°02'02.28" 23°31'45.09"
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24 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]
275 TS SITHT 84°06'08.69" 23°26'00.19"
276 TS ST 84°04'39.72" 23°31'35.01"
277 TS TCETEreAT 84°05'33.94" 23°23'10.34"
278 TS S 84°03'31.00" 23°23'31.94"
279 TS FACTATE 84°00'42.73" 23°22'49.11"
280 TS FLHT 84°11'36.20" 23°26'14.18"
281 TS T 84°04'06.66" 23°24'44.28"
282 RS FACHT 84°11'03.97" 23°25'24.58"
283 TS TSI ([2UTElE) | 84°05'52.41" 23°29'05.69"
284 TEETE fopet 84°07'38.68" 23°24'24.88"
285 TS FIAT 84°13'11.56" 23°32'10.54"
286 TEAETE FRATER 84°07'50.61" 23°21'01.25"
287 TS FILATIAT 84°05'15.17" 23°22'11.43"
288 TS T 84°00'43.14" 23°29'06.10"
289 TS FIRAT 84°07'44.03" 23°22'58.19"
290 TETETE TGS 84°07'49.86" 23°23'29.73"
291 TS FEw 84°09'13.95" 23°21'16.30"
292 TEeTETE Fafadl 84°07'31.29" 23°28'20.82"
293 TETETE T 84°06'35.85" 23°29'32.54"
294 SIS Te 84°02'02.27" 23°28'09.09"
295 TS TCHT AT 84°10'03.75" 23°28'17.83"
296 TEAETE T G& 84°11'06.64" 23°28'18.02"
297 TEASTE HEeATETE 84°06'27.53" 23°24'29.37"
298 TETETE qTEA 84°11'44.30" 23°21'49.10"
299 TS HATEE 84°08'35.29" 23°29'03.84"
300 TS A 84°06'05.34" 23°22'02.08"
301 TEETE AR 84°02'34.07" 23°23'50.37"
302 TEAETE AYETE 84°09'17.72" 23°30'51.83"
303 TS Aty 84°02'29.14" 23°26'38.69"
304 TS AT 84°13'38.11" 23°28'53.40"
305 TS ATATEE 84°07'07.50" 23°28'51.51"
306 TEATETE qTATETAT (THITE) 84°14'26.95" 23°23'45.22"
307 TS AR 84°15'38.15" 23°28'39.09"
308 TS AT 83°59'59.09" 23°24'11.59"
309 TS TETHT] 84°11'12.10" 23°24'30.35"
310 TEASTE THESIE 84°10'36.59" 23°28'28.56"
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311 TS LECI) 84°02'38.16" 23°29'28.18"
312 TS EECE] 84°08'39.94" 23°24'33.53"
313 TS LT 84°04'27.20" 23°23'57.43"
314 TEATSTE TTATTLATT 84°08'20.56" 23°24'10.32"
315 TS T 84°05'43.90" 23°22'46.56"
316 TETETE TS 84°07'19.23" 23°25'47.53"
317 TETETE AL 84°07'05.26" 23°24'42.51"
318 TS ESIES 84°05'13.23" 23°23'52.15"
319 SIS qrer 84°08'30.24" 23°28'21.59"
320 TEATSTE AT g (LA TeTeT) 84°04'34.31" 23°29'57.18"
321 TS ERECES 84°06'18.40" 23°28'00.57"
322 TS AR 84°09'35.68" 23°22'43.55"
323 TETETE o 84°06'57.02" 23°22'05.25"
324 TS ot 84°13'48.11" 23°26'30.49"
325 TETETE TqIet 84°10'46.97" 23°20'29.77"
326 TEATSTE Tt 84°06'03.63" 23°25'25.24"
327 TS TR 84°00'16.47" 23°21'51.86"
328 TEASTE LIRS 84°05'57.57" 23°20'36.27"
329 TEATSTE THIAT 84°04'00.69" 23°30'56.33"
330 SIS SEIE] 84°02'32.52" 23°27'18.67"
331 TS e 84°03'21.77" 23°34'47.50"
332 TEATSTE T 84°04'09.57" 23°28'55.54"
333 afT AT 84°20'34.55" 23°45'54.86"
334 T FEraar 84°19'55.21" 23°46'35.12"
335 afT EREACI 84°21'50.84" 23°46'04.03"
336 afT T 84°18'50.44" 23°48'19.78"
337 qfe LG 84°19'30.22" 23°48'17.53"
338 afeT TFIT ATTE 84°23'49.61" 23°46'27.33"
339 afT 2T 84°19'48.58" 23°45'20.35"
340 afT THTAT 84°20'34.76" 23°46'57.72"
341 afar St 84°18'34.96" 23°49'16.74"
342 afar AT 84°21'37.08" 23°48'55.67"
343 afT ST 84°18'02.55" 23°48'55.98"
344 afT ST 84°21'11.69" 23°46'09.58"
345 afar FTSAT 84°17'08.41" 23°50'49.59"
346 afar T 84°17'15.16" 23°49'04.50"
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347 Fs 84°17'46.27" 23°51'17.03"
348 FHTE AT.TH 84°22'23.54" 23°44'24.65"
349 FEAEAT 84°19'15.33" 23°44'59.96"
350 FEAGAT ATC.TFH 84°18'55.17" 23°44'39.69"
351 T 84°16'13.19" 23°49'53.36"
352 FATATTET 84°22'40.31" 23°45'54.80"
353 et 84°21'27.78" 23°47'08.43"
354 T 84°16'07.25" 23°52'12.25"
355 AT 84°16'14.19" 23°51'09.98"
356 e 84°20'13.22" 23°48'57.09"
357 [EEERGEARI 84°20'42.21" 23°47'42.89"
358 EIRIE] 84°08'03.72" 23°55'56.80"
359 T 3 AT 84°09'41.89" 23°57'21.38"
360 =THT 84°11'29.85" 23°57'14.72"
361 f2erer 3% | 84°09'10.52" 23°58'00.35"
362 FTAT 84°11'39.78" 23°56'45.39"
363 EECIRCIES 84°12'16.16" 23°55'08.24"
364 I 84°10'15.48" 23°57'00.14"
365 EIE} 84°12'35.78" 23°56'51.45"
366 AT 84°15'51.46" 23°53'36.48"
367 TAHT 84°16'01.92" 23°54'35.59"
368 T 84°15'07.64" 23°54'08.55"
369 ST §8 9 ST 84°15'46.51" 23°54'48.81"
370 EIES 84°18'00.64" 23°52'28.61"
371 TATE T 84°12'30.09" 23°55'47.08"
372 TIATE 84°13'19.14" 23°55'20.19"
373 TaaT 84°14'05.16" 23°54'21.94"
374 ERI 84°15'34.25" 23°53'09.24"
375 THETTET 84°16'11.60" 23°54'02.76"

376 EIERI 84°07'31.19" 23°54'27.91"

377 EGED) 84°25'35.26" 23°47'25 47"

378 ZraamT 84°27'26.61" 23°46'33.53"

379 FIqIeSIEed 84°26'22.50" 23°46'24 47"

380 AT AT TF 84°22'12.18" 23°47'46.87"

381 84°23'19.43" 23°47'32.84"

382 EEEIEECI TR 84°06'42.20" 23°53'48.74"
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8. FIE AT Hgea Ul a0y |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 9th August, 2019

S.0. 2898(E).—WHEREAS, a draft notification was published in the Gazette of India, Extraordinary, vide
notification of the Government of India in the Ministry of Environment, Forest and Climate Change number S.O. 779(E),
dated the 21% February, 2018, inviting objections and suggestions from all persons likely to be affected thereby within
the period of sixty days from the date on which copies of the Gazette containing the said notification were made available
to the public;

AND WHEREAS, copies of the Gazette containing the said draft notification were made available to the public
on the 21* February, 2018;

AND WHEREAS, objections and suggestions were received from persons and stakeholders in response to the
aforesaid draft notification were duly considered in the Ministry;

AND WHEREAS, the Palamau Wildlife Sanctuary, Betla National Park and Mahuadanr Wolf Sanctuary are
situated in Latehar and Garhwa Districts of Jharkhand. These protected areas are comprises the Core or Critical Tiger
Habitat of Palamau Tiger Reserve;

AND WHEREAS, the Palamau Wildlife Sanctuary, Betla National Park and Mahuadanr Wolf Sanctuary are
situated about 175 kilometers from Ranchi, the capital of Jharkhand. The boundaries of these 3 protected areas are either
included (Betla National Park and Palamau Wildlife Sanctuary) or adjacent to each other and the entire area is rich in
flora and fauna. The Palamau Tiger Reserve comprising of Betla National Park, Palamau Wildlife Sanctuary and
Mahuadanr Wolf Sanctuary situated in Latehar and Garhwa districts of Jharkhand is spread over an area of 1042.52
square kilometers. The Mahuadanr Wolf Sanctuary is adjacent to the boundary of Palamau Wildlife Sanctuary and is
co-terminus with the Palamau Tiger Reserve which was declared in the year 1974 for conservation and Protection of
Tigers;

AND WHEREAS, the Palamau Wildlife Sanctuary and Betla National Park along with the Mahuadanr Wolf
Sanctuary have wide Range of Biodiversity. It is located in Deccan Plataue Province of Chotanagpur plateau (6D)
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biogeographic zone. Tiger is the main species of vital importance in Betla National Park and Palamau Wildlife Sanctuary
whereas Wolf is the main species of vital importance in Mahuadanr Wolf Sanctuary. Besides, Tiger and wolf some of
the most endangered species like Ratel Mouse dear, Python, Pangolin, black necked crane, four-horned antelope, etc. are
also represented in the area;

AND WHEREAS, the protected areas constitute wide ranges of biodiversity including many endangered, rare
and threatened species of flora and fauna viz. About 47 species of mammals, 174 species of birds, 970 species of flora,
25 species of climbers, 46 species of shrubs and 139 species of valuable medicinal plants;

AND WHEREAS, in addition to the above, the catchment of Palamau Wildlife Sanctuary, Betla National Park
and Mahuadanr Wolf Sanctuary is constituted of three rivers- North Koel, Auranga and Burha. The forests of these
protected areas intercept rainfall and increases ground water recharge. It protects the rivers, streams against siltation by
minimizing soil erosion;

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of Palamau
Wildlife Sanctuary, Betla National Park and Mahuadanr Wolf Sanctuary which are specified in paragraph 1 as Eco-
sensitive Zone from ecological, environmental and biodiversity point of view and to prohibit industries or class of
industries and their operations and processes in the said Eco-sensitive Zone;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clauses (v) and (xiv) of sub-
section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) (hereafter in this
notification referred to as the Environment Act) read with sub-rule (3) of rule 5 of the Environment (Protection) Rules,
1986, the Central Government hereby notifies an area to an extent varying from zero kilometres to 7 kilometres around
the boundary of Palamau Wildlife Sanctuary, Betla National Park and Mahuadanr Wolf Sanctuary, in Latehar and
Garhwa districts in the State of Jharkhand as the Eco-sensitive Zone (hereafter in this notification referred to as the Eco-
sensitive Zone) details of which are as under, namely: -

1. Extent and boundaries of Eco-sensitive Zone. — (1) The Eco-sensitive Zone shall be to an extent of zero to 7
kilometres around the boundary of Palamau Wildlife Sanctuary and the area of the Eco-sensitive Zone is 1253.49
square kilometres. (Zero extent of Eco-sensitive Zone is due to Inter-State boundary).

(2) The map of the Eco-sensitive Zone boundary along with boundary description is at Annexure I;
(3) The list of geo co-ordinates of the boundary of the Protected Area and the Eco-Sensitive Zone is at Annexure II;
(4) The list of villages falling in the Eco-sensitive zone is appended as Annexure III.

2. Zonal Master Plan for Eco-sensitive Zone.- (1) The State Government shall, for the purposes of the Eco-sensitive
Zone prepare a Zonal Master Plan within a period of two years from the date of publication of this notification in
the Official Gazette, in consultation with local people and adhering to the stipulations given in this notification for
approval of the competent authority of State.

(2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner as
is specified in this notification and also in consonance with the relevant Central and State laws and the
guidelines issued by the Central Government, if any.

(3) The Zonal Master Plan shall be prepared in consultation with the following Departments of the State
Government, for integrating the ecological and environmental considerations into the said plan:-

(1) Environment;
(ii) Forest and Wildlife;
(iii) Agriculture and Horticulture;
(iv) Revenue;
(v) Urban Development;
(vi) Tourism including eco-tourism;
(vii) Rural Development;
(viii) Irrigation and Flood Control;
(ix) Municipal;
(x) Panchayati Raj;
(xi) Public Works Department; and
(xii) Jharkhand State Pollution Control Board.
(4) The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure and
activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all
infrastructure and activities to be more efficient and eco-friendly.

(5) The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing water bodies,
management of catchment areas, watershed management, groundwater management, soil and moisture
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conservation, needs of local community and such other aspects of the ecology and environment that need
attention.

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban settlements, types

and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and like places, horticultural
areas, orchards, lakes and other water bodies with supporting maps giving details of existing and proposed land
use features.

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone and adhere to prohibited and regulated

activities listed in the Table in paragraph 4 and also ensure and promote eco-friendly development for security
of local communities’ livelihood.

(8) The Zonal Master Plan shall be co-terminus with the Regional Development Plan.

(€))

The Zonal Master Plan so approved shall be the reference document for the Monitoring Committee for carrying
out its functions of monitoring in accordance with the provisions of this notification.

3. Measures to be taken by the State Government.- The State Government shall take the following measures for
giving effect to the provisions of this notification, namely:-

1)

2

3

Land use.— (a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational
purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial or residential or
industrial activities:

Provided that the conversion of agricultural and other lands, for the purpose other than that specified at
part (a) above, within the Eco-sensitive Zone may be permitted on the recommendation of the Monitoring
Committee, and with the prior approval of the competent authority under Regional Town Planning Act and other
rules and regulations of Central Government or State Government as applicable and vide provisions of this
Notification, to meet the residential needs of the local residents and for activities such as:-

(i) widening and strengthening of existing roads and construction of new roads;
(ii) construction and renovation of infrastructure and civic amenities;
(iii) small scale industries not causing pollution;

(iv) cottage industries including village industries; convenience stores and local amenities supporting eco-
tourism including home stay; and

(v) promoted activities given under paragraph 4:

Provided further that no use of tribal land shall be permitted for commercial and industrial development
activities without the prior approval of the competent authority under Regional Town Planning Act and other
rules and regulations of the State Government and without compliance of the provisions of article 244 of the
Constitution or the law for the time being in force, including the Scheduled Tribes and Other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected
by the State Government, after obtaining the views of Monitoring Committee, once in each case and the
correction of said error shall be intimated to the Central Government in the Ministry of Environment, Forest and
Climate Change:

Provided also that the correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

(b) Efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and habitat
restoration activities.

Natural water bodies.-The catchment areas of all natural springs shall be identified and plans for their
conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn
up by the State Government in such a manner as to prohibit development activities at or near these areas which
are detrimental to such areas.

Tourism or Eco-tourism.- (a) All new eco-tourism activities or expansion of existing tourism activities within
the Eco-sensitive Zone shall be as per the Tourism Master Plan for the Eco-sensitive Zone.

(b) The Eco-Tourism Master Plan shall be prepared by the State Department of Tourism in consultation with
State Departments of Environment and Forests.

(c) The Tourism Master Plan shall form a component of the Zonal Master Plan.
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(6)

)

®

®

(10)

an

(d) The Tourism Master Plan shall be drawn based on the study of carrying capacity of the Eco-sensitive Zone.
(e) The activities of eco-tourism shall be regulated as under, namely:-

(i) New construction of hotels and resorts shall not be allowed within one kilometre from the boundary of
the protected areas or upto the extent of the Eco-sensitive Zone whichever is nearer:

Provided that beyond the distance of one kilometre from the boundary of the protected area till the
extent of the Eco-sensitive Zone, the establishment of new hotels and resorts shall be allowed only in
pre-defined and designated areas for eco-tourism facilities as per Tourism Master Plan;

(i1) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall
be in accordance with the guidelines issued by the Central Government in the Ministry of Environment,
Forest and Climate Change and the eco-tourism guidelines issued by National Tiger Conservation
Authority (as amended from time to time) with emphasis on eco-tourism, eco-education and eco-
development;

(iii) until the Zonal Master Plan is approved, development for tourism and expansion of existing tourism
activities shall be permitted by the concerned regulatory authorities based on the actual site specific
scrutiny and recommendation of the Monitoring Committee and no new hotel, resort or commercial
establishment construction shall be permitted within Eco-sensitive Zone area.

Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool reserve
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be
identified and a heritage conservation plan shall be drawn up for their preservation and conservation as a part of
the Zonal Master Plan.

Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural,
aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone and heritage conservation plan
for their conservation shall be prepared as part of the Zonal Master Plan.

Noise pollution. - Prevention and control of noise pollution in the Eco-sensitive Zone shall be complied in
accordance with the provisions of the Noise Pollution (Regulation and Control) Rules, 2000 under the
Environment Act.

Air pollution.- Prevention and control of air pollution in the Eco-sensitive Zone shall be compiled in
accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the
rules made thereunder.

Discharge of effluents.- Discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the
provisions of the General Standards for Discharge of Environmental Pollutants covered under the Environment
Act and the rules made thereunder or standards stipulated by State Government whichever is more stringent.

Solid wastes.- Disposal and Management of solid wastes shall be as under:-

(a) the solid waste disposal and management in the Eco-sensitive Zone shall be carried out in accordance with
the Solid Waste Management Rules, 2016, published by the Government of India in the Ministry of
Environment, Forest and Climate Change vide notification number S.O. 1357 (E), dated the gt April, 2016;
the inorganic material may be disposed in an environmental acceptable manner at site identified outside the
Eco-sensitive Zone;

(b) safe and Environmentally Sound Management (ESM) of Solid wastes in conformity with the existing rules
and regulations using identified technologies may be allowed within Eco-sensitive Zone.

Bio-Medical Waste.— Bio Medical Waste Management shall be as under:-

(a) The Bio-Medical Waste disposal in the Eco-sensitive Zone shall be carried out in accordance with the Bio-
Medical Waste Management, Rules, 2016 published by the Government of India in the Ministry of
Environment, Forest and Climate Change vide notification number G.S.R 343 (E), dated the 28" March,
2016.

(b) Safe and Environmentally Sound Management of Bio-Medical Wastes in conformity with the existing rules
and regulations using identified technologies may be allowed within the Eco-sensitive Zone.

Plastic waste management.- The plastic waste management in the Eco-sensitive Zone shall be carried out as
per the provisions of the Plastic Waste Management Rules, 2016, published by the Government of India in the
Ministry of Environment, Forest and Climate Change vide notification number G.S.R. 340(E), dated the 18"
March, 2016, as amended from time to time.



60

[ 9FT I-@ve 3(ii) ] R T TSI : STHIE 31

(12) Construction and demolition waste management.- The construction and demolition waste management in the
Eco-sensitive Zone shall be carried out as per the provisions of the Construction and Demolition Waste
Management Rules, 2016 published by the Government of India in the Ministry of Environment, Forest and
Climate Change vide notification number G.S.R. 317(E), dated the 29" March, 2016, as amended from time to
time.

(13) E-waste.- The e - waste management in the Eco-sensitive Zone shall be carried out as per the provisions of the
E-Waste Management Rules, 2016, published by the Government of India in the Ministry of Environment,
Forest and Climate Change, as amended from time to time.

(14) Vehicular traffic.— The vehicular movement of traffic shall be regulated in a habitat friendly manner and
specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal
Master plan is prepared and approved by the Competent Authority in the State Government, the Monitoring
Committee shall monitor compliance of vehicular movement under the relevant Acts and the rules and
regulations made thereunder.

(15) Vehicular pollution.- Prevention and control of vehicular pollution shall be incompliance with applicable laws
and efforts shall be made for use of cleaner fuels.

(16) Industrial units.— (i) On or after the publication of this notification in the Official Gazette, no new polluting
industries shall be permitted to be set up within the Eco-sensitive Zone.

(ii) Only non-polluting industries shall be allowed within Eco-sensitive Zone as per the classification of
Industries in the guidelines issued by the Central Pollution Control Board in February, 2016, unless so
specified in this notification, and in addition, the non-polluting cottage industries shall be promoted.

(17) Protection of hill slopes.- The protection of hill slopes shall be as under:-
(a) The Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permitted,;
(b) construction shall not be permitted on existing steep hill slopes or slopes with a high degree of erosion.

4. List of activities prohibited or to be regulated within Eco-sensitive Zone.- All activities in the Eco sensitive
Zone shall be governed by the provisions of the Environment Act and the rules made thereunder including the
Coastal Regulation Zone, 2011 and the Environmental Impact Assessment Notification, 2006 and other applicable
laws including the Forest (Conservation) Act, 1980 (69 of 1980), the Indian Forest Act, 1927 (16 of 1927), the
Wildlife (Protection) Act 1972 (53 of 1972), and amendments made thereto and be regulated in the manner specified
in the Table below, namely:-

TABLE
Sl No. Activity Description
€)) 2 3
A. Prohibited Activities
1. Commercial mining, stone quarrying and | (a) All new and existing mining (minor and major minerals),
crushing units. stone quarrying and crushing units are prohibited with

immediate effect except for meeting the domestic needs of
bona fide local residents including digging of earth for
construction or repair of houses and for manufacture of
country tiles or bricks for housing and for personal
consumption;

(b) The mining operations shall be carried out in accordance
with the order of the Hon’ble Supreme Court dated the
4" August, 2006 in the matter of T.N. Godavarman
Thirumulpad Vs. UOI in W.P.(C) No0.202 of 1995 and
dated the 21 April, 2014 in the matter of Goa Foundation
Vs. UOILin W.P.(C) No.435 of 2012.

2. Setting of industries causing pollution | New industries and expansion of existing polluting industries
(Water, Air, Soil, Noise, etc.). in the Eco-sensitive Zone shall not be permitted:

Provided that non-polluting industries shall be allowed
within Eco-sensitive Zone as per classification of Industries in
the guidelines issued by the Central Pollution Control Board in
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Sl. No.
@

Activity
2

Description

(©)]

February, 2016, unless so specified in this notification and in
addition the non-polluting cottage industries shall be promoted.

Establishment
project.

of major hydro-electric

Prohibited (except as otherwise provided) as per the applicable
laws.

Use or production or processing of any
hazardous substances.

Prohibited (except as otherwise provided) as per the applicable
laws.

Discharge of untreated effluents in natural
water bodies or land area.

Prohibited (except as otherwise provided) as per the applicable
laws.

Setting up of new saw mills and wood
based industries.

New or expansion of existing saw mills shall not be permitted
within the Eco-sensitive Zone.

Commercial use of firewood.

Prohibited (except as otherwise provided) as per applicable
laws.

Setting up of brick kilns.

Prohibited (except as otherwise provided) as per the applicable
laws.

B. Regulated Activities

Commercial establishment of hotels and
resorts.

No new commercial hotels and resorts shall be permitted
within one kilometer of the boundary of the protected areas or
upto the extent of Eco-sensitive Zone, whichever is nearer,
except for small temporary structures for eco-tourism
activities:

Provided that, beyond one kilometer from the boundary of the
protected area or upto the extent of Eco-sensitive Zone
whichever is nearer, all new tourist activities or expansion of
existing activities shall be in conformity with the Tourism
Master Plan and guidelines as applicable.

10.

Construction activities.

(a) New commercial construction of any kind shall not be
permitted within one kilometer from the boundary of the
protected areas or upto extent of the Eco-sensitive Zone,
whichever is nearer:

Provided that, local people shall be permitted to undertake
construction in their land for their use including the
activities mentioned in sub-paragraph (1) of paragraph 3 as
per building bye-laws to meet the residential needs of the
local residents.

Provided further that the construction activity related to
small scale industries not causing pollution shall be
regulated and kept at the minimum, with the prior
permission from the competent authority as per applicable
rules and regulations, if any.

(b) Beyond one kilometer it shall be regulated as per the Zonal
Master Plan.

11.

Small scale non polluting industries.

Non polluting industries as per classification of industries
issued by the Central Pollution Control Board in February,
2016 and non-hazardous, small-scale and service industry,
agriculture, floriculture, horticulture or agro-based industry
producing products from indigenous materials from the Eco-
sensitive Zone shall be permitted by the competent Authority.

12.

Ongoing agriculture and horticulture
practices by local communities along with
dairies, dairy farming, aquaculture and

Permitted as per the applicable laws for use of locals.
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Sl No. Activity Description
€)) 2 3
fisheries.

13. Establishment of large-scale commercial | Regulated (except as otherwise provided) as per applicable
livestock and poultry farms by firms, | laws except for meeting local needs.
corporate and companies.

14. Felling of trees. (a) There shall be no felling of trees in the forest or
Government or revenue or private lands without prior
permission of the Competent Authority in the State
Government.

(b) The felling of trees shall be regulated in accordance with
the provisions of the concerned Central or State Act and
the rules made thereunder.

15. Collection of Forest produce or Non- | Regulated as per the applicable laws.

Timber Forest produce.

16. Erection of electrical and communication | Regulated under applicable laws (underground cabling may be
towers and laying of cables and other | promoted).
infrastructures.

17. Infrastructure including civic amenities. Taking measures of mitigation as per the applicable laws, rules,

and regulations available guidelines.

18. Widening and strengthening of existing | Taking measures of mitigation as per applicable laws, rules,
roads and construction of new roads. regulations and available guidelines.

19. Undertaking other activities related to | Regulated as per the applicable laws.
tourism like flying over the Eco-sensitive
Zone area by hot air balloon, helicopter,
drones, Microlites, etc.

20. Protection of hill slopes and river banks. Regulated as per the applicable laws.

21. Movement of vehicular traffic at night. Regulated for commercial purpose under applicable laws.

22. Discharge of treated waste water or | The discharge of treated waste water or effluents shall be
effluents in natural water bodies or land | avoided to enter into the water bodies and efforts shall be made
area. for recycle and reuse of treated waste water. Otherwise the

discharge of treated waste water or effluent shall be regulated

as per the applicable laws.

23. Commercial extraction of surface and | Regulated as per the applicable laws.
ground water.

24. Open Well, Bore Well etc. for agriculture | Regulated and the activity should be strictly monitored by the
or other usage. appropriate authority.

25. Use of polythene bags. Regulated as per the applicable laws.

26. Solid waste management. Regulated as per the applicable laws.

217. Introduction of exotic species. Regulated as per the applicable laws.

28. Eco-tourism. Regulated as per the applicable laws.

29. Commercial sign boards and hoardings. Regulated as per the applicable laws.

C. Promoted Activities
30. Rain water harvesting. Shall be actively promoted.
31. Organic farming. Shall be actively promoted.
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Sl No. Activity Description
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32. Adoption of green technology for all Shall be actively promoted.
activities.
33. Cottage industries including village Shall be actively promoted.
artisans, etc.
34. Use of renewable energy and fuels. Bio-gas, solar light etc. shall be actively promoted.
35. Agro-Forestry. Shall be actively promoted.
36. Plantation of Horticulture and Herbals. Shall be actively promoted.
37. Use of eco-friendly transport. Shall be actively promoted.
38. Skill Development. Shall be actively promoted.
39. Restoration of degraded land/ forests/ Shall be actively promoted.
habitat.
40. Environmental awareness. Shall be actively promoted.

5. Monitoring Committee for Monitoring the Eco-sensitive Zone Notification.- For effective monitoring of the
provisions of this notification under sub-section (3) of section 3 of the Environment (Protection) Act, 1986, the
Central Government hereby constitutes a Monitoring Committee, comprising of the following, namely:-

SN Constituent of the Monitoring Committee Designation
H Concerned Divisional Commissioner Chairman, ex officio.
2) Representative of State Pollution Control Board Member;
3) A.representative o.f non—governrpental organisation working in the field of Member:
wildlife conservation to be nominated by the State Government ’
(%) }Ah ggzz?tatlve nominated by the Forest and Environment Department of Member:
(5 an expert in Biodiversity nominated by the State Government Member;
(6) One expert in Ecology from reputed institution or University of the State Member;
@) Concerned territorial Divisional Forest Officer Member;
®) Divisional Forest Officer-In Charge of Protected Area Member-Secretary.

6. Terms of reference. — (1) The Monitoring Committee shall monitor the compliance of the provisions of this notification.

(2) The tenure of the Monitoring committee shall be for three years or till the re-constitution of the new Committee
by the State Government and subsequently the Monitoring Committee shall be constituted by the State
Government.

(3) The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forests number S.O. 1533 (E), dated the 144 September, 2006, and are falling in
the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof,
shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to the
Central Government in the Ministry of Environment, Forest and Climate Change for prior environmental
clearances under the provisions of the said notification.

(4) The activities that are not covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forests number S.0. 1533 (E), dated the 14™ September, 2006 and are falling in
the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof,
shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to the
concerned regulatory authorities.
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)

(6)

(7

®)

The Member-Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s) shall be
competent to file complaints under section 19 of the Environment Act, against any person who contravenes the
provisions of this notification.

The Monitoring Committee may invite representatives or experts from concerned Departments, representatives
from industry associations or concerned stakeholders to assist in its deliberations depending on the requirements
on issue to issue basis.

The Monitoring Committee shall submit the annual action taken report of its activities as on the 31* March of
every year by the 30" June of that year to the Chief Wildlife Warden in the State as per proforma appended at
Annexure IV.

The Central Government in the Ministry of Environment, Forest and Climate Change may give such directions,
as it deems fit, to the Monitoring Committee for effective discharge of its functions.

7. The Central Government and State Government may specify additional measures, if any, for giving effect to
provisions of this notification.

8. The provisions of this notification shall be subject to the orders, if any passed or to be passed by the Hon’ble
Supreme Court of India or the High Court or the National Green Tribunal.

[F. No. 25/118/2015-ESZ-RE]

RAVI AGRAWAL, Addl. Secy.
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Annexure-I

Map of Eco-Sencitive Zone of Palamau Wildlife Sanctuary, Betla National Park
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Boundary description of Eco-Sensitive Zone:
North East:

Rankikalan, Rabdi, Kui, Koili, Lanka, Jerua, Kope, Jagtu, Bhatko, Simri, Jamuna, Dasdih, Bari, Manasoti, Nalumanr,
Jora hunhe alias jora, Rabda, Dulsulmi, Hurmur, Tumagara, Salaia, Kamaru, Chama, Hisra alias pokhraha, Polpol kalan,
Karma, Banua alias sala, Chetma, Patuki, Devbar, Devbar R.F., Hotwag, Dumriyatanr, Bendi, Amwatola, Churia,

Bachra.

South East:

Jer, Godna, Kodag, Hesla, Lundi, Orwai, Oria, Bingara, Baheratanr, Nareshgarh, Oria R.F., Pailapathal R.F., Gotag,
Besra kona, Hurmundatoli, Arahans, Mail, Chormanrwa, Kurund, Korwadih, Sohar, Gobarsela, Jori, Salam Nawatoli,

Banari, Nirasi, Barkadohar Alias Domkom, Dardag, Hakajang, Lapu, Tithi, Chatakpur, Balatu, Narma
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South West:
Baresanr R.F., Jamdih (Haramagara), Tisia, Kukud, Chiro, Orsa, Jamdih, Tahir, Merhar, Jori, Sidra, Goal khar, Surkain,
Champa, Bhandaria, Nauka, Marda, Ramar, Paraswar, Tumera, Rud, Korwadih, Hesatu, Binjpur, Tehri, Saruwat

North West:

Kechki, Saraidih, Pokhari kalan, Kolpurwa, Kushabathan, Kachanpur, Pokharikhurd, Kutmu, Kalyanpur, Muru, Akhra,
Amdiha, Dorami, Akhra, Betla, Hendehas, Babhandih, Bode, Luhur, Gorhwatanr (Ahipurwa), Paira, Ledgain, Putuagarh,
Harilong, Putuagarh R.F., Sindhorwa, Tatha(Balbai), Mandal, Ausane, Ledki, Barkoal P.F., Parro, Bairiya, Khapia.

Annexure-II

GPS Co-ordinates of 10 Important Points of Eco- Sensitive Zone and Palamau Wildlife Sanctuary, Betla National
Park and Mahuadanr Wolf Sanctuary

List of Geo- coordinates of boundary of Protected Areas

Boundary Point Longitude (E) Latitude (N)
WBI1 84°08'29.31" 23°56'34.62"
WB2 84°14'06.71" 23°53'54.80"
WB3 84°25'36.60" 23°45'17.68"
WB4 84°19'39.60" 23°29'35.42"
WB5 84°01'31.89" 23°22'36.31"
WB6 84°11'16.11" 23°23'05.90"
WB7 83°56'23.47" 23°34'15.07"
WB3 84°01'36.60" 23°34'49.59"
WB9 83°52'02.17" 23°40'58.31"
WB10 84°04'38.59" 23°48'13.52"

List of Geo- coordinates of boundary of Eco- Sensitive Zone of Palamau Wildlife Sanctuary, Betla National Park
and Mahuadanr Wolf Sanctuary

Boundary Point Longitude (E) Latitude (N)
EB1 84°09'14.95" 23°57'48.68"
EB2 84°16'11.11" 23°54'23.16"
EB3 84°27'01.08" 23°46'50.34"
EB4 84°22'40.11" 23°28'03.18"
EBS 84°11'34.91" 23°19'32.51"
EB6 84°00'47.27" 23°21'12.56"
EB7 83°58'22.29" 23°27'30.61"
EBS 83°5020.47" 23°35'29.50"
EB9 83°50'19.55" 23°43'34.80"
EB10 84°01'06.77" 23°48'04.91"
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List of Villages fall within Eco- Sensitive Zone

Annexure-III

S No Name of District Name of Taluk Name of Village Long (E) Lat (N)
1 | Garhwa Bhandaria Barkoal P.F. 83°52'42.73" 23°44'06.59"
2 | Garhwa Bhandaria Bhajna 83°58'13.18" 23°42'15.72"
3 | Garhwa Bhandaria Bhandaria 83°49'56.03" 23°44'03.74"
4 | Garhwa Bhandaria Binda 83°53'28.39" 23°43'56.13"
5 | Garhwa Bhandaria Binjpur 83°50'37.40" 23°37'33.91"
6 | Garhwa Bhandaria Chapiya 83°57'31.36" 23°39'41.54"
7 | Garhwa Bhandaria Chemo 84°03'05.70" 23°41'07.88"
8 | Garhwa Bhandaria Hesatu 83°54'50.67" 23°37'00.44"
9 | Garhwa Bhandaria Khaira 83°57'17.59" 23°41'48.19"

10 | Garhwa Bhandaria Khura 83°58'37.24" 23°40'43.64"
11 | Garhwa Bhandaria Korwadih 84°00'24.24" 23°40'54.01"
12 | Garhwa Bhandaria Korwadih 83°57'34.68" 23°38'09.76"
13 | Garhwa Bhandaria Kudgara 84°02'56.06" 23°39'50.22"
14 | Garhwa Bhandaria Kulhi 83°55'14.99" 23°3824.65"
15 | Garhwa Bhandaria Kutku 83°59'14.41" 23°42'01.66"
16 | Garhwa Bhandaria Ledki 83°55'05.59" 23°44'47.59"
17 | Garhwa Bhandaria Madgari 83°54'10.79" 23°39'48.28"
18 | Garhwa Bhandaria Marda 83°50'02.28" 23°41'52.95"
19 | Garhwa Bhandaria Nauka 83°50'40.92" 23°42'46.58"
20 | Garhwa Bhandaria Paraswar 83°50'14.38" 23°39'19.71"
21 | Garhwa Bhandaria Parro 83°57'43.57" 23°44'02.76"
22 | Garhwa Bhandaria Polpol 83°5923.90" 23°39'44.16"
23 | Garhwa Bhandaria Ramar 83°49'27.20" 23°41'05.80"
24 | Garhwa Bhandaria Rud 83°52'11.28" 23°38'10.12"
25 | Garhwa Bhandaria Saneya 84°01'19.07" 23°40'45.20"
26 | Garhwa Bhandaria Sangali 83°5328.09" 23°41'58.09"
27 | Garhwa Bhandaria Saruwat 83°55'17.82" 23°35'09.42"
28 | Garhwa Bhandaria Tehri 83°51'52.75" 23°36'11.06"
29 | Garhwa Bhandaria Totki 83°55'49.07" 23°41'59.82"
30 | Garhwa Bhandaria Tumera 84°00'03.35" 23°38'29.01"
31 | Garhwa Bhandaria Turer 84°01'00.28" 23°39'17.48"
32 | Gumla Bishunpur Balatu 84°17'47.45" 23°25'13.81"
33 | Gumla Bishunpur Banari 84°20'36.03" 23°25'24.46"
Barkadohar Alias
34 | Gumla Bishunpur Domkom 84°20'38.50" 23°31'00.18"
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35 | Gumla Bishunpur Beti 84°18'38.57" 23°26'22.73"
36 | Gumla Bishunpur Birjiatoli 84°16'39.66" 23°27'53.27"
37 | Gumla Bishunpur Chatakpur 84°18'56.53" 23°25'40.44"
38 | Gumla Bishunpur Chorkakhar 84°18'19.80" 23°28'16.06"
39 | Gumla Bishunpur Dardag 84°20'23.71" 23°28'45.74"
40 | Gumla Bishunpur Gobarsela 84°22'17.55" 23°31'23.11"
41 | Gumla Bishunpur Hakajang 84°21'52.90" 23°28'41.40"
42 | Gumla Bishunpur Jori 84°21'56.42" 23°29'52.03"
43 | Gumla Bishunpur Langratanr 84°16'33.46" 23°25'29.82"
44 | Gumla Bishunpur Lapu 84°20'51.28" 23°27'35.92"
45 | Gumla Bishunpur Marwai 84°17'53.34" 23°27'12.42"
46 | Gumla Bishunpur Narma 84°17'19.42" 23°24'13.13"
47 | Gumla Bishunpur Nirasi 84°21'42.67" 23°34'00.75"
48 | Gumla Bishunpur Range 84°16'10.53" 23°26'37.66"
49 | Gumla Bishunpur Salam Nawatoli 84°2025.54" 23°26'11.77"
50 | Gumla Bishunpur Tithi 84°2029.47" 23°26'53.81"
51 | Latehar Barwadih Akhra 84°12'02.97" 23°53'52.40"
52 | Latehar Barwadih Akhra 84°10'52.97" 23°53'32.40"
53 | Latehar Barwadih Amdiha 84°08'17.99" 23°53'19.45"
54 | Latehar Barwadih Babhandih 84°06'19.61" 23°50'09.05"
55 | Latehar Barwadih Barichatan 84°09'50.23" 23°48'09.09"
56 | Latehar Barwadih Barichatan R.F. 84°09'40.45" 23°49'06.98"
57 | Latehar Barwadih Barichatan R.F. 84°07'27.21" 23°49'06.46"
58 | Latehar Barwadih Barichatan R.F. 84°10'05.13" 23°47'38.18"
59 | Latehar Barwadih Baridohar 84°08'47.97" 23°48'06.99"
60 | Latehar Barwadih Barkheta 84°0921.68" 23°43'00.33"
61 | Latehar Barwadih Bere 84°06'08.64" 23°42'20.11"
62 | Latehar Barwadih Betla 84°11'50.22" 23°53'25.70"
63 | Latehar Barwadih Betla P.F. 84°12'48.54" 23°53'57.11"
64 | Latehar Barwadih Betla P.F. 84°12'30.59" 23°53'47.22"
65 | Latehar Barwadih Betla P.F. 84°11'03.71" 23°52'53.62"
66 | Latehar Barwadih Betla R.F. 84°12'35.32" 23°52'17.16"
67 | Latehar Barwadih Bode 84°05'37.87" 23°50'16.49"
68 | Latehar Barwadih Chatam 84°18'54.67" 23°41'57.39"
69 | Latehar Barwadih Chatam R.F. 84°18'57.95" 23°42'50.33"
70 | Latehar Barwadih Chhipadohar 84°11'26.60" 23°49'13.71"
71 | Latehar Barwadih Chungru 84°15'11.15" 23°46'02.24"
72 | Latehar Barwadih Dorami 84°0926.40" 23°53'09.48"
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73 | Latehar Barwadih Ganeshpur 84°17'44.84" 23°41'38.38"
74 | Latehar Barwadih Gari 84°12'44.54" 23°50'47.61"
75 | Latehar Barwadih Gasedag 84°07'03.31" 23°42'43.71"

Gorhwatanr
76 | Latehar Barwadih (Ahipurwa) 84°07'16.27" 23°51'05.49"
77 | Latehar Barwadih Gua 84°18'49.88" 23°46'56.13"
78 | Latehar Barwadih Haratu 84°15'20.35" 23°43'15.92"
79 | Latehar Barwadih Harhe 84°08'57.36" 23°42'14.56"
80 | Latehar Barwadih Harilong 84°04'46.07" 23°49'47.29"
81 | Latehar Barwadih Harnamanr 84°10'57.20" 23°46"29.25"
82 | Latehar Barwadih Hehegara 84°16'54.14" 23°4727.85"
83 | Latehar Barwadih Hendehas 84°08'27.83" 23°52'30.81"
84 | Latehar Barwadih Hosir 84°18'51.07" 23°46'03.29"
85 | Latehar Barwadih Jargarh(Pipratanr) 84°07'04.28" 23°47'54.82"
86 | Latehar Barwadih Jobe(Amboatikar) 84°17'50.64" 23°43'49.69"
87 | Latehar Barwadih Juruhar 84°11'13.97" 23°47'14.86"
88 | Latehar Barwadih Kachanpur 84°09'05.34" 23°54'43.95"
89 | Latehar Barwadih Kalyanpur 84°08'43.80" 23°54'02.51"
90 | Latehar Barwadih Karamdih 84°05'38.07" 23°40'39.47"
91 | Latehar Barwadih Kechki 84°09'29.15" 23°55'52.77"
92 | Latehar Barwadih Ker 84°1524.59" 23°48'34.09"
93 | Latehar Barwadih Kerh 84°14'40.32" 23°50'26.75"
94 | Latehar Barwadih Kerh R.F. 84°14'49.67" 23°48'09.21"
95 | Latehar Barwadih Khamhi R.F. 84°07'55.93" 23°41'16.55"
96 | Latehar Barwadih Khambhikhas 84°0522.51" 23°41'04.01"
97 | Latehar Barwadih Kolpurwa 84°12'00.44" 23°54'08.40"
98 | Latehar Barwadih Kuchila 84°10'47.11" 23°50'17.56"
99 | Latehar Barwadih Kuku 84°20'47.09" 23°42'30.62"
100 | Latehar Barwadih Kushabathan 84°11'33.43" 23°5520.86"
101 | Latehar Barwadih Kutmu 84°10'00.05" 23°54'00.97"
102 | Latehar Barwadih Labhar 84°12'56.45" 23°44'21.68"
103 | Latehar Barwadih Ladi 84°12'26.15" 23°42'44.59"
104 | Latehar Barwadih Lat 84°08'01.56" 23°42'36.78"
105 | Latehar Barwadih Ledgain 84°08'33.09" 23°50'10.49"
106 | Latehar Barwadih Lohara R.F. 84°03'27.23" 23°45'54.74"
107 | Latehar Barwadih Luhur 84°08'01.54" 23°51'13.15"
108 | Latehar Barwadih Lukumkhar 84°14'09.37" 23°51'15.48"
109 | Latehar Barwadih Manatu 84°18'55.66" 23°40'53.25"
110 | Latehar Barwadih Mandal 84°00'39.04" 23°43'57.14"
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111 | Latehar Barwadih Morwaikalan 84°04'54.81" 23°45'43.45"
112 | Latehar Barwadih Morwaikhurd 84°04'49.73" 23°4624.63"
113 | Latehar Barwadih Mundu 84°14'08.81" 23°43'45.65"
114 | Latehar Barwadih Muru 84°09'28.42" 23°51'49.09"
115 | Latehar Barwadih Naurnagu 84°04'29.55" 23°40'42.79"
116 | Latehar Barwadih Nawadih 84°1727.34" 23°45'31.16"
117 | Latehar Barwadih Paira 84°08'00.77" 23°50'22.19"
118 | Latehar Barwadih Patradih 84°06'45.24" 23°41'32.42"
119 | Latehar Barwadih Pokharikalan 84°11'08.35" 23°54'47.37"
120 | Latehar Barwadih Pokharikhurd 84°12'10.66" 23°54'40.37"
121 | Latehar Barwadih Putuagarh 84°03'31.12" 23°49'50.67"
122 | Latehar Barwadih Putuagarh R.F. 84°04'58.02" 23°48'57.96"
123 | Latehar Barwadih Rabdi 84°15'04.91" 23°52'06.49"
124 | Latehar Barwadih Romandag 84°11'30.63" 23°40'53.44"
125 | Latehar Barwadih Saidup 84°07'47.97" 23°47'14.86"
126 | Latehar Barwadih Saraidih 84°10'33.21" 23°55'20.46"
127 | Latehar Barwadih Selaritanr 84°19'05.78" 23°41'32.85"
128 | Latehar Barwadih Serandag 84°07'13.05" 23°40'48.50"
129 | Latehar Barwadih Sindhorwa 84°03'08.52" 23°47'28.86"
130 | Latehar Barwadih Sukalkatha 84°1826.90" 23°41'37.70"
131 | Latehar Barwadih Tanwai 84°04'25.04" 23°41'48.31"
132 | Latehar Barwadih Tatha(Balbal) 84°01'33.88" 23°45'37.25"
133 | Latehar Barwadih Tungari 84°10'12.96" 23°43'36.26"
134 | Latehar Barwadih Ukamanr 84°0927.68" 23°50'03.05"
135 | Latehar Barwadih Wopag 84°1825.76" 23°45'18.46"
136 | Latehar Garu Alagdiha 84°21'39.08" 23°37'55.45"
137 | Latehar Garu Armu 84°14'41.63" 23°39'39.47"
138 | Latehar Garu Baherwatola 84°16'01.79" 23°40'20.24"
139 | Latehar Garu Baigatoli 84°16'57.84" 23°36'16.08"
140 | Latehar Garu Bandwa 84°19'44.98" 23°35'39.48"
141 | Latehar Garu Baresanr 84°08'50.98" 23°35'33.80"
142 | Latehar Garu Baresanr 84°07'21.55" 23°35'05.91"
143 | Latehar Garu Baribandh 84°15'09.73" 23°34'55.64"
144 | Latehar Garu Bhanwarbandh P.F. 84°13'02.70" 23°38'58.46"
145 | Latehar Garu Bheriabathan 84°20'07.43" 23°39'55.94"
146 | Latehar Garu Bijaypur 84°18'11.34" 23°30'18.11"
147 | Latehar Garu Chanchu 84°22'40.93" 23°37'57.58"
148 | Latehar Garu Chanpi 84°18'12.91" 23°34'54.10"
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149 | Latehar Garu Chipru(Dudhimatia) | 84°20'11.28" 23°39'20.03"
150 | Latehar Garu Chiraiya 84°17'04.22" 23°34'32.01"
151 | Latehar Garu Chorha 84°19'34.04" 23°37'19.49"
152 | Latehar Garu Dabri 84°20'11.28" 23°38'13.41"
153 | Latehar Garu Danrkocha 84°07'47.52" 23°33'52.29"
154 | Latehar Garu Darichhapar 84°15'45.02" 23°35'29.55"
155 | Latehar Garu Darichhapar P.F. 84°17'33.28" 23°3723.72"
156 | Latehar Garu Derhgaon 84°07'45.61" 23°35'38.77"
157 | Latehar Garu Dhangartola 84°14'00.71" 23°40'02.28"
158 | Latehar Garu Doram 84°18'48.99" 23°39'53.82"
159 | Latehar Garu Garu 84°13'06.26" 23°40'24.56"
160 | Latehar Garu Gasigara 84°20'36.62" 23°36'23.00"
161 | Latehar Garu Ghasitola 84°21'54.16" 23°38'31.77"
162 | Latehar Garu Ghutuwa 84°18'51.63" 23°3127.25"
163 | Latehar Garu Goandi 84°16'14.21" 23°38'47.50"
164 | Latehar Garu Gotag 84°23'38.70" 23°36'36.55"
165 | Latehar Garu Hanumantola 84°22'31.08" 23°38'53.36"
166 | Latehar Garu Hendehans 84°16'32.14" 23°35'09.04"
167 | Latehar Garu Hesag 84°14'29.86" 23°39'56.37"
168 | Latehar Garu Hethatol 84°16'45.98" 23°39'43.29"
169 | Latehar Garu Huluk R.F. 84°15'38.97" 23°37'27.24"
170 | Latehar Garu Hurdag 84°17'35.63" 23°38'03.69"
171 | Latehar Garu Hurdagtola 84°17'58.73" 23°38'52.77"
172 | Latehar Garu Kabri 84°17'02.59" 23°34'53.56"
173 | Latehar Garu Kante 84°16'25.93" 23°34'04.88"
174 | Latehar Garu Karitola 84°19'27.69" 23°39'25.93"
175 | Latehar Garu Karwai 84°16'30.62" 23°40'50.01"
176 | Latehar Garu Korwatola 84°18'04.62" 23°39'57.55"
177 | Latehar Garu Kotam 84°18'11.51" 23°36'19.53"
178 | Latehar Garu Kui 84°1728.41" 23°39'14.41"
179 | Latehar Garu Lai 84°20'59.01" 23°36'58.21"
180 | Latehar Garu Lohargara 84°15'21.63" 23°39'35.77"
181 | Latehar Garu Luhurtanr 84°14'31.25" 23°40'39.14"
182 | Latehar Garu Mahuadabar 84°16'38.64" 23°34'31.27"
183 | Latehar Garu Mangra 84°05'16.59" 23°35'00.98"
184 | Latehar Garu Marchaia 84°14'32.17" 23°38'44.67"
185 | Latehar Garu Maromar 84°12'28.85" 23°38'07.02"
186 | Latehar Garu Mayapur 84°08'22.03" 23°34'52.31"
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187 | Latehar Garu Mukundpur 84°19'56.11" 23°4024.96"
188 | Latehar Garu Murpa 84°20'57.39" 23°38'22.85"
189 | Latehar Garu Paharkocha 84°08'49.28" 23°33'33.87"
190 | Latehar Garu Pailapathal R.F. 84°22'39.58" 23°37'15.91"
191 | Latehar Garu Pandra 84°17'03.22" 23°31'55.47"
192 | Latehar Garu Patratu 84°22'24.86" 23°39'35.42"
193 | Latehar Garu Piri 84°2023.80" 23°41'23.96"
194 | Latehar Garu Piri P.F. 84°21'39.42" 23°41'08.10"

Purnakidabri(Khairgi
195 | Latehar Garu ) 84°1925.45" 23°38'34.67"
196 | Latehar Garu Purni Hesag 84°14'41.40" 23°40'11.83"
197 | Latehar Garu Ramseli 84°06'41.21" 23°34'16.97"
198 | Latehar Garu Rol 84°21'29.25" 23°39'12.64"
199 | Latehar Garu Rol R.F. 84°21'48.17" 23°40'02.34"
200 | Latehar Garu Rud 84°18'32.74" 23°33'58.06"
201 | Latehar Garu Rud R.F. 84°17'16.07" 23°33'52.74"
202 | Latehar Garu Salwe 84°1726.65" 23°36'52.20"
203 | Latehar Garu Samodhtola 84°13'46.00" 23°40'44.67"
204 | Latehar Garu Sarju 84°22'46.60" 23°38'30.23"
205 | Latehar Garu Sima 84°17'57.09" 23°35'35.93"
206 | Latehar Garu Simi R.F. 84°1527.45" 23°33'17.43"
207 | Latehar Garu Siram 84°15'50.54" 23°36'03.22"
208 | Latehar Garu Sonwar 84°23'09.39" 23°39'06.44"
209 | Latehar Garu Surkumi 84°11'28.16" 23°39'21.02"
210 | Latehar Garu Tati 84°17'05.67" 23°34'03.67"
211 | Latehar Garu Tilaitanr 84°06'00.49" 23°35'36.22"
212 | Latehar Garu Udaipur 84°22'47.62" 23°38'56.12"
213 | Latehar Latehar Amwatola 84°26'15.24" 23°45'52.46"
214 | Latehar Latehar Bachra 84°25'52.69" 23°44'57.99"
215 | Latehar Latehar Baheratanr 84°23'29.35" 23°40'50.85"
216 | Latehar Latehar Bendi 84°24'55.83" 23°46'15.36"
217 | Latehar Latehar Bingara 84°23'49.91" 23°41'31.09"
218 | Latehar Latehar Churia 84°26'46.60" 23°45'18.16"
219 | Latehar Latehar Godna 84°26'45.11" 23°44'30.33"
220 | Latehar Latehar Hesla 84°26'42.62" 23°43'43.25"
221 | Latehar Latehar Jer 84°25'56.14" 23°44'10.87"
222 | Latehar Latehar Kodag 84°25'07.62" 23°43'25.76"
223 | Latehar Latehar Lundi 84°24'04.17" 23°42'25.02"
224 | Latehar Latehar Nareshgarh 84°2527.42" 23°39'16.26"
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225 | Latehar Latehar Oria 84°23'39.60" 23°40'01.90"
226 | Latehar Latehar Oria R.F. 84°24'13.24" 23°38'58.87"
227 | Latehar Latehar Orwai 84°2527.32" 23°42'29.84"
228 | Latehar Mahuadanr Adhe 84°11'49.64" 23°33'38.01"
229 | Latehar Mahuadanr Ahirpurwa 84°06'45.63" 23°26'47.54"
230 | Latehar Mahuadanr Aigu 84°13'01.58" 23°25'25.08"
231 | Latehar Mahuadanr Aksi 84°07'31.97" 23°31'02.00"
232 | Latehar Mahuadanr Ambatoli 84°06'10.03" 23°23'50.32"
233 | Latehar Mahuadanr Arahans 84°13'19.84" 23°22'43.20"
234 | Latehar Mahuadanr Asnari 84°02'28.23" 23°25'41.06"
235 | Latehar Mahuadanr Aunratoli(Khapartoli) | 84°08'39.57" 23°27'02.63"
236 | Latehar Mahuadanr Baheratoli 84°07'44.23" 23°26'18.81"
237 | Latehar Mahuadanr Bandua 84°04'20.93" 23°32'59.74"
238 | Latehar Mahuadanr Banskarcha 84°07'26.68" 23°29'53.66"
239 | Latehar Mahuadanr Barahi 84°10'32.99" 23°27'02.88"
240 | Latehar Mahuadanr Baraudih 84°11'34.87" 23°27'56.52"
241 | Latehar Mahuadanr Bardaunikalan 84°09'20.40" 23°28'17.62"
Bardaunikhurd(Pand
242 | Latehar Mahuadanr eytoli) 84°09'43.30" 23°28'26.84"
243 | Latehar Mahuadanr Bartoli 84°06'39.63" 23°23'18.70"
244 | Latehar Mahuadanr Beltoli 84°08'10.34" 23°25'23.30"
245 | Latehar Mahuadanr Belwar 84°11'23.31" 23°23"26.42"
246 | Latehar Mahuadanr Besra kona 84°12'39.58" 23°21721.03"
247 | Latehar Mahuadanr Bisrampur 84°07'58.84" 23°23'53.11"
248 | Latehar Mahuadanr Chainpur 84°05'55.73" 23°26'43.87"
249 | Latehar Mahuadanr Champa 84°04'30.92" 23°21'06.98"
250 | Latehar Mahuadanr Chatakpur 84°04'07.67" 23°27'39.79"
251 | Latehar Mahuadanr Chetma 84°06'26.23" 23°3228.37"
252 | Latehar Mahuadanr Chiro 84°00'02.60" 23°26'56.78"
253 | Latehar Mahuadanr Chormanrwa 84°13'44.12" 23°2125.81"
254 | Latehar Mahuadanr Chutia 84°10'07.80" 23°24'14.48"
255 | Latehar Mahuadanr Danrkapu 84°09'36.99" 23°25'05.85"
256 | Latehar Mahuadanr Dauna 84°10'39.76" 23°31'53.95"
257 | Latehar Mahuadanr Dipatoli 84°06'47.35" 23°23'52.14"
258 | Latehar Mahuadanr Duari 84°04'31.45" 23°22'16.74"
259 | Latehar Mahuadanr Dumardih 84°09'42.91" 23°24'03.36"
260 | Latehar Mahuadanr Durup 84°11'12.42" 23°30'03.84"
261 | Latehar Mahuadanr Gansa 84°08'09.40" 23°21'56.87"
262 | Latehar Mahuadanr Garhburhni 84°09'24.22" 23°26'15.68"
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263 | Latehar Mahuadanr Gathgaon 84°05'06.19" 23°27'03.37"
264 | Latehar Mahuadanr Gaurgara 84°04'19.93" 23°31'12.75"
265 | Latehar Mahuadanr Goal khar 84°03'37.68" 23°2226.36"
266 | Latehar Mahuadanr Hami 84°04'20.10" 23°25'40.98"

Harinaghura
267 | Latehar Mahuadanr (Birgatola) 84°07'35.76" 23°27'25.93"
268 | Latehar Mahuadanr Hartua 84°08'00.52" 23°2925.42"
269 | Latehar Mahuadanr Horheng 84°14'25.78" 23°24'59.49"
270 | Latehar Mahuadanr Hurmundatoli 84°15'03.19" 23°23'21.40"
271 | Latehar Mahuadanr Husmu 84°13'13.25" 23°23'56.51"
272 | Latehar Mahuadanr Jaipur 84°04'47.98" 23°27'43.22"
273 | Latehar Mahuadanr Jamdih 84°03'17.28" 23°22'11.97"
274 | Latehar Mahuadanr Jamdih(Haramagara) | 84°02'02.28" 23°31'45.09"
275 | Latehar Mahuadanr Jangsi 84°06'08.69" 23°26'00.19"
276 | Latehar Mahuadanr Janta 84°04'39.72" 23°31'35.01"
277 | Latehar Mahuadanr Jarhatoli 84°05'33.94" 23°23'10.34"
278 | Latehar Mahuadanr Jori 84°03'31.00" 23°23'31.94"
279 | Latehar Mahuadanr Kabrapat 84°00'42.73" 23°22'49.11"
280 | Latehar Mahuadanr Karkat 84°11'36.20" 23°26'14.18"
281 | Latehar Mahuadanr Katho 84°04'06.66" 23°24'44.28"
282 | Latehar Mahuadanr Kawarki 84°11'03.97" 23°2524.58"
Khajurtola
283 | Latehar Mahuadanr (Putmadih) 84°05'52.41" 23°29'05.69"
284 | Latehar Mahuadanr Kita 84°07'38.68" 23°24'24.88"
285 | Latehar Mahuadanr Korgi 84°13'11.56" 23°32'10.54"
286 | Latehar Mahuadanr Korwadih 84°07'50.61" 23°21'01.25"
287 | Latehar Mahuadanr Korwatoli 84°05'15.17" 23°22'11.43"
288 | Latehar Mahuadanr Kukud 84°00'43.14" 23°29'06.10"
289 | Latehar Mahuadanr Kurokalan 84°07'44.03" 23°22'58.19"
290 | Latehar Mahuadanr Kurokhurd 84°07'49.86" 23°23'29.73"
291 | Latehar Mahuadanr Kurund 84°09'13.95" 23°21'16.30"
292 | Latehar Mahuadanr Kutudiri 84°07'31.29" 23°2820.82"
293 | Latehar Mahuadanr Lakhepur 84°06'35.85" 23°29'32.54"
294 | Latehar Mahuadanr Lodh 84°02'02.27" 23°28'09.09"
295 | Latehar Mahuadanr Lurgumikalan 84°10'03.75" 23°28'17.83"
296 | Latehar Mahuadanr Lurgumikhurd 84°11'06.64" 23°28'18.02"
297 | Latehar Mahuadanr Mahuadanr 84°06'27.53" 23°24'29.37"
298 | Latehar Mahuadanr Mail 84°11'44.30" 23°21'49.10"
299 | Latehar Mahuadanr Maunadih 84°08'35.29" 23°29'03.84"
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300 | Latehar Mahuadanr Meram 84°06'05.34" 23°22'02.08"
301 | Latehar Mahuadanr Merhar 84°02'34.07" 23°23'50.37"
302 | Latehar Mahuadanr Merharua 84°09'17.72" 23°30'51.83"
303 | Latehar Mahuadanr Mirgi 84°02'29.14" 23°26'38.69"
304 | Latehar Mahuadanr Naina 84°13'38.11" 23°28'53.40"
305 | Latehar Mahuadanr Nawadih 84°07'07.50" 23°28'51.51"
306 | Latehar Mahuadanr Nawatoli (Pakripat) 84°14'26.95" 23°23'45.22"
307 | Latehar Mahuadanr Netarhat 84°15'38.15" 23°28'39.09"
308 | Latehar Mahuadanr Orsa 83°59'59.09" 23°24'11.59"
309 | Latehar Mahuadanr Paharkapu 84°11'12.10" 23°24'30.35"
310 | Latehar Mahuadanr Pakardih 84°10'36.59" 23°28"28.56"
311 | Latehar Mahuadanr Parewa 84°02'38.16" 23°2928.18"
312 | Latehar Mahuadanr Parhatoli 84°08'39.94" 23°24'33.53"
313 | Latehar Mahuadanr Parhi 84°04'27.20" 23°23'57.43"
314 | Latehar Mahuadanr Partabpurnagar 84°0820.56" 23°24'10.32"
315 | Latehar Mahuadanr Patrungi 84°05'43.90" 23°22'46.56"
316 | Latehar Mahuadanr Rajdanda 84°07'19.23" 23°25'47.53"
317 | Latehar Mahuadanr Rampur 84°07'05.26" 23°24'42.51"
318 | Latehar Mahuadanr Regain 84°05'13.23" 23°23'52.15"
319 | Latehar Mahuadanr Sale 84°08'30.24" 23°28'21.59"
320 | Latehar Mahuadanr Sarnadih (Bhenrital) | 84°04'34.31" 23°29'57.18"
321 | Latehar Mahuadanr Semarburhni 84°06'18.40" 23°28'00.57"
322 | Latehar Mahuadanr Shahpur 84°09'35.68" 23°22'43.55"
323 | Latehar Mahuadanr Sidra 84°06'57.02" 23°22'05.25"
324 | Latehar Mahuadanr Sirsi 84°13'48.11" 23°26'30.49"
325 | Latehar Mahuadanr Sohar 84°10'46.97" 23°20129.77"
326 | Latehar Mahuadanr Sugi 84°06'03.63" 23°25"25.24"
327 | Latehar Mahuadanr Surkain 84°00'16.47" 23°21'51.86"
328 | Latehar Mahuadanr Tahir 84°05'57.57" 23°20'36.27"
329 | Latehar Mahuadanr Tamoli 84°04'00.69" 23°30'56.33"
330 | Latehar Mahuadanr Tewahi 84°02'32.52" 23°27'18.67"
331 | Latehar Mahuadanr Tisia 84°03'21.77" 23°34'47.50"
332 | Latehar Mahuadanr Urumbi 84°04'09.57" 23°28'55.54"
333 | Latehar Manika Amwatikar 84°20'34.55" 23°45'54.86"
334 | Latehar Manika Antikheta 84°19'55.21" 23°46'35.12"
335 | Latehar Manika Barkadih 84°21'50.84" 23°46'04.03"
336 | Latehar Manika Bhatko 84°18'50.44" 23°48'19.78"
337 | Latehar Manika Dasdih 84°19'30.22" 23°48'17.53"
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338 | Latehar Manika Devbar R.F. 84°23'49.61" 23°46'27.33"
339 | Latehar Manika Hatta 84°19'48.58" 23°45'20.35"
340 | Latehar Manika Humamara 84°20'34.76" 23°46'57.72"
341 | Latehar Manika Jagtu 84°18'34.96" 23°49'16.74"
342 | Latehar Manika Jamuna 84°21'37.08" 23°48'55.67"
343 | Latehar Manika Jerua 84°18'02.55" 23°48'55.98"
344 | Latehar Manika Jobla 84°21'11.69" 23°46'09.58"
345 | Latehar Manika Koili 84°17'08.41" 23°50'49.59"
346 | Latehar Manika Kope 84°17'15.16" 23°49'04.50"
347 | Latehar Manika Kui 84°17'46.27" 23°51'17.03"
348 | Latehar Manika Kumand R.F. 84°22'23.54" 23°4424.65"
349 | Latehar Manika Kurumkheta 84°19'15.33" 23°44'59.96"
350 | Latehar Manika Kurumkheta R.F. 84°18'55.17" 23°44'39.69"
351 | Latehar Manika Lanka 84°16'13.19" 23°49'53.36"
352 | Latehar Manika Lawagara 84°22'40.31" 23°45'54.80"
353 | Latehar Manika Patki 84°2127.78" 23°47'08.43"
354 | Latehar Manika Rankikalan 84°16'07.25" 23°52'12.25"
355 | Latehar Manika Sewadhara 84°16'14.19" 23°51'09.98"
356 | Latehar Manika Simri 84°20'13.22" 23°48'57.09"
357 | Latehar Manika Siwacharantola 84°20'42.21" 23°47'42.89"
358 | Palamau Chainpur Ausane 84°08'03.72" 23°55'56.80"
359 | Palamau Daltanganj Banua alias sala 84°09'41.89" 23°57'21.38"
360 | Palamau Daltanganj Chama 84°11'29.85" 23°57'14.72"
361 | Palamau Daltanganj Hisra alias pokhraha | 84°09'10.52" 23°58'00.35"
362 | Palamau Daltanganj Karma 84°11'39.78" 23°56'45.39"
363 | Palamau Daltanganj Ledwa khar 84°12'16.16" 23°55'08.24"
364 | Palamau Daltanganj Polpol kalan 84°10'15.48" 23°57'00.14"
365 | Palamau Satbarwa Bari 84°12'35.78" 23°56'51.45"
366 | Palamau Satbarwa Chetma 84°15'51.46" 23°53'36.48"
367 | Palamau Satbarwa Dulsulmi 84°16'01.92" 23°54'35.59"
368 | Palamau Satbarwa Hurmur 84°15'07.64" 23°54'08.55"
369 | Palamau Satbarwa Jora hunhe alias jora | 84°15'46.51" 23°54'48.81"
370 | Palamau Satbarwa Kamaru 84°18'00.64" 23°5228.61"
371 | Palamau Satbarwa Manasoti 84°12'30.09" 23°55'47.08"
372 | Palamau Satbarwa Nalumanr 84°13'19.14" 23°5520.19"
373 | Palamau Satbarwa Rabda 84°14'05.16" 23°54'21.94"
374 | Palamau Satbarwa Salaia 84°15'34.25" 23°53'09.24"
375 | Palamau Satbarwa Tumagara 84°16'11.60" 23°54'02.76"
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376 Palamau Chainpur Khapia 84°07'31.19" 23°54'27.91"
377 Latehar Latehar Patuki 84°25'35.26" 23°47'25.47"
378 Latehar Latehar Hotwag 84°27'26.61" 23°46'33.53"
379 Latehar Latehar Dumriyatanr 84°2622.50" 23°46'24.47"
380 Latehar Manika Devbar R.F. 84°22'12.18" 23°47'46.87"
381 Latehar Manika Devbar 84°23'19.43" 23°47'32.84"
382 Palamau Chainpur Bairiya 84°06'42.20" 23°53'48.74"

Performa of Action Taken Report.-

1.
2.
3.

Number and date of meetings.

Minutes of the meetings: (mention noteworthy points. Attach minutes of the meeting as separate Annexure).

Status of preparation of Zonal Master Plan including Tourism Master Plan.

ANNEXURE -1V

Summary of cases dealt with rectification of error apparent on face of land record (Eco-sensitive Zone wise).

Details may be attached as Annexure.

Summary of cases scrutinised for activities covered under the Environment Impact Assessment Notification,
2006 (Details may be attached as separate Annexure).

Summary of cases scrutinised for activities not covered under the Environment Impact Assessment Notification,
2006 (Details may be attached as separate Annexure).

Summary of complaints lodged under section 19 of the Environment (Protection) Act, 1986.

Any other matter of importance.
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Annexure A-2

A ePs map camera

AaARTETE, HAIRE =, [T =

A<= Ois< AR, Aa3are, HARE= 835218, =R
Lat 23.516407° Long 84.232455"°
UAHAaR, 06/02/2026 05:51 PM GMT +05:30

A cPs map camera

AAITETS, SHIRE =, I3 s

3= ars< Anef, 3aere, SRS = 835218, 1A
Lat 23.5164° Long 84.232503"°
UAEFHTIIR, 06/02/2026 05:51T PM GMT +05:30
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G A
Latitude: 23.517427
lLongitude: 84.230485
Elevation: 1131.14£12.4 m
|Accuracy: 12.6 m
Time: 12-19-2025 11:25
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’obgle Earth

mage

Location of 57 hotels and resorts under the ESZ boundary of Palamau TR. The location of hotel listed
at s.no. 44-46 are within the boundary of Palamu WLS
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Annexure A-4

S.

No. HOTEL NAME latitude longitude
1 | Jhumar Resort 23.475922 | 84.272761
2 | Art Village 23.479544 | 84.272305
3 | Hotel Dream Days 23.478996 | 84.273793

Divyansh Lake Home

4 | Stay 23.479256 | 84.271529

5 | Hotel Suryalok 23.473722 | 84.277551

6 | Aasra Hotel 23.474213 | 84.277576

Bhagwati Lodge And

7/ | Restaurant 23.474443 | 84.277634

8 | Ridhi Sidhi Guest House | 23.474627 | 84.277499

9 | Mountail Eco Resort 23.475148 | 84.277040
10 | Bilung Guest House 23.476346 | 84.274665
11 | Vally View 23.475344 | 84.272908
12 | Hotel Prakash 23.473088 | 84.274725
13 | Hills Queen 23.472954 | 84.274128
14 | Nagwanshi Hotel 23.472732 | 84.273780
15 | Aarohi Lodge 23.473080 | 84.273603
16 | Hotel Paradise 23.472830 | 84.272988
17 | Hotel Ravi And Shabhi 23.473475 | 84.273192
18 | Hotel Pine Vally 23.473235 | 84.272743
19 | Madhu Guest House 23.473421 | 84.272407
20 | Charku Guest House 23.472855 | 84.273108
21 | Hotel Four Season 23.474558 | 84.269850
22 | Royal Hill Claut 23.474284 | 84.268098
23 | Hotel Mangnolia 23.474807 | 84.268134
24 | Hotel Aryavart 23.474850 | 84.267992
25 | Utkantha Guest House 23.475600 | 84.267394
26 | Wood Cottage 23.475644 | 84.266152
27 | Awdesh Hotel 23.475289 | 84.266153
28 | Kujur Hotel 23.475401 | 84.265460
29 | Panna Lodge 23.475722 | 84.265233
30 | Tigga Home Stay 23.475838 | 84.264208
31 | Pahi Palace 23.484476 | 84.249490
32 | Nawa Bihan Home Stay | 23.485594 | 84.250174
33 | Hotel Green Palace 23.476734 | 84.266143
34 | Hotel Royal Residency 23.476638 | 84.265858
35 | Rk Soni Guest House 23.477169 | 84.265727
36 | Sadni Home Stay 23.477844 | 84.265904
37 | Hotel Galaxy 23.478905 | 84.265844
38 | Hotel Palash 23.479286 | 84.265646
39 | Sarovar Vatika 23.479827 | 84.265921
40 | Mallika Hotel 23.481555 | 84.264745
41 | J S Paradoor 23.484770 | 84.264914
42 | Hotel Peer Garden 23.486036 | 84.265664
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43 | Hotel Red Label 23.484800 | 84.264713
44 | Koel View Resort 23.489319 | 84.275634
45 | Summit Nature Camp 23.504289 | 84.264668
Larang Camping,
46 | Netarhat 23.492657 | 84.275046
47 | Sn Sarna Residency 23.482557 | 84.273085
48 | Magolia Home Stay 23.483732 | 84.272848
49 | Prabhat Hotel 23.486719 | 84.272863
50 | Niranajan Hotel 23.485098 | 84.272488
51 | Hotel Spice & Tastey 23.473712 | 84.272015
52 | Natureherat Resort 23.483847 | 84.272249
53 | Sanjay Kujur Hotel 23.475465 | 84.265500
54 | Gopal Sahu Hotel 23.487503 | 84.265200
55 | Dharmendra Hotel 23.483925 | 84.270455
Sh Bamboo Cottage,
56 | Netarhat 23.483847 | 84.272249
57 | Ajay Prasad 23.474403 | 84.268310
58 | Pradeep Sahu 23.479789 | 84.265623
59 | Hemant Prasad 23.474175 | 84.267830
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VAKALATNAMA

| :
n rC%ovind Pathak

‘ VERSUS
State of Jharkhand & ors.

Defnt./Respdt./Accused

KNOW'ALL to whom these present shall come that 'We Govind Pathak

Applicant the above named
do hereby appoint (herein after called the advocated/s) be
my/our Advocate in the above-noted case authorize him: ' '

Saurabh Sharma, Advocate (D-2329/1999)
(M): 9810983559
e-mail: saurabh.envirolawyer@gmail.com

To act, appear and plead in the above-hoted case in ths Court or in any other Court in Which the same may be
tried or heard and also in the appellate Court including High Court Subject to payment of fee separately for each
by me/us. To sign, file verify and present pleading appeals cross-objections or petitions for execution re-view,
revision, withdrawal, compromise or other petitions or affidavits or other documents as’ may be deemed necessary
or proper for the prosecution of the said case in all its stages.

To file and take back documents to-admit and/or deny documents of opbosite party.

To withdraw or compromise the said case or submit to arbitration any difference or disputes that may arise touching
or in :any manner relating to the said case. ]

To take execution proceedings. To deposit draw and receive money cheque, cash and grant receipts hereof and
to do all others acts and things which may be necessary to be done for the progress and in the course of the
prosecution of the said case.

To appoint and instruct and other Legal Practitioner authoriii'ng him to exercise the powér and authority hereby
conferred upon the advocate whenever he may think fit to do so and to sign the power of attorney on our behalf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in
the matter as my/our acts, as if done by me/us all intents and purposes.

And I/We undertake that I/We or my/our duly authorized agent would appear in the court on all hearing and will -
inform the Advocate for appearance when the case is called. :

And I/We undersigned do hereby agree that in the event of the whole or part of the fee-agreed by melus to be paid
to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the
same is paid up. The fee settled is only for the above case and above court. I/We hereby agree that once the fee

is paid. 1/We will not be entitled for the refund of the same in any case whatsoever.

IN WITNESSS WHEROF I/We do hereunto set my/our hand to these present the content or which have been
understand by me/us on this ............ 38 i day of ...93...2026 ;

Accepted subject to the terms of fees.

o

Saurabh Sharma : Govind Rostras
Advocate Client



